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INTRODUCTION

In view of the recent amendment made in the Patents Act, 1970 by the Patents (Amendment) Act, 2
effective from 03 January 2005, the Official Journal of The Patent Office isired to be published under

the Statute. This Journal is being published on weekly basis on every Friday covering the various proceedi
on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries
this Official Journal and other information as required by the public should be addressed to the Controll

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters sc

the content can be enriched.

(Om Prakash Gupta)
CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS

8" MAY , 2020
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THE PATENT OFFICE
KOLKATA, 08052020
Address of the Patent Offices/Jurisdictions
The following are addresses of all th€atent Offices located at different places having their Territorial
Jurisdiction on a Zonal basis as shown below:

Office of the Controller General of Patents, 4 The Patent Office,
Designs & Trade Marks, Government of India,
Boudhik Sampada Bhavan, Intellectual Property Rights Building,
Near Antop Hill Post Office,S.M.Road,Antop Hill, G.S.T. Road, Guindy,
Mumbai & 400 037 Chennai 6600 032.
Phone: (91)(22) 24123311, Phone: (91)(44) 2250 208B4
Fax: (91)@22) 24123322 Fax :(91)(44) 2250 2066
E-mail: cgpdtm@nic.in E-mail: chennai-patent@nic.in
x  The States of Andhra Pradesh,
Telangana, Karnataka, Kerala, Tamil
Nadu and the Union Territories of
Puducherry and Lakshadweep.
The Patent Office,
Government of India, 5 The Patent Office (Head Office),

Boudhik Sampada Bhavan,
Near Antop Hill Post Office,S.M.Road,Antop Hill,
Mumbai & 400 037
Phone: (91)(22) 24137701
Fax:  (91)(22p4130387
E-mail: mumbai -patent@nic.in
x  The States of Gujarat, Maharashtra, Madhya
Pradesh, Goa and Chhattisgarh and the Union
Territories of Daman and Diu & Dadra and Nagar
Haveli

The Patent Office,
Government of India,
Boudhik Sampada Bhavan,
Plot No. 32., Sector-14, Dwarka,
New Delhi 6110075
Phone: (91)(11) 25300200 &8032253
Fax: (91)11)28034301& 28034302
E.mail: delhi -patent@nic.in
x  The States of Haryana, Himachal Pradesh, Jammu
and Kashmir, Punjab, Rajasthan, Uttar Pradesh,
Uttaranchal, Delhi and the Union Territory of
Chandigarh.

Government of India,

Boudhik Sampada Bhavan,
CP-2, SectordV, Salt Lake City,
Kolkata - 700 091

Phone: (91)(33) 2367 1943/44/45/46/87
Fax:  (91)(33) 2367 1988
E-Mail: kolkata -patent@nic.in

x Rest of India

Website: www.ipindia.nic.in

www.patentoffice.nic.in
All applications, notices, statements or other documents or any fees required by the Patents At®70
and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received
only at the appropriate offices of the Patent Office.
Fees:The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of
Patents drawn on a scheduled Bank at the place where the appropriate office is situated.
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SPECIAL NOTICE

18 Months publication as required under Section 11A of th@atents Act, 1970
as amended by the Patents (Amendment) Act, 2005.

Notice is hereby given that any person at any time before the grant of Patent may give representation by wa
opposition to the Controller of Patents at appropriate office on the ground and in a manner specified uni
section 25(1) of th&’atents (Amendent) Act, 2005read with Rule 55 of the Patents (Amendment) Rules,
2006.

Notice is also given that if any interested person requests for copies of the complete specification, drawing ar
abstract of any application already published, the photocopy ocathe san be supplied by the Patent Office as
per the jurisdiction on payment of prescribed fees of Rgeé/page. If any further details are required to be

obtained, the same can be provided by the respective Patent Offices on request.

(Om Prakash Gupta)
CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS
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SPECIAL NOTICE

Under the new provision of the Patehtst, 1970 as amended by the Patents (Amendment) Act, 2005
and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part |
Section 2 has been discontinued and instead The Official Journal of the Patenti©Ofigag published
containing all the activities of The Patent Office such as publication of all the patent applications "after 1¢
months , grant of patents & all other information in respect of the proceedings as required under the provisit
of the Pagnts (Amendment) Act, 2005 and Rules thereunder on weekly basis or-adasy.

The Journal is uploaded in the website every Friday. So Paper form amO®Dform of the Journal are
discontinued from 01/01/2009.

SPECIAL NOTICE

Every effort is beingaken to publish all the patent applications under section 11(A) of the Patents Act
However, if duplication of publication of any application is found, then earlier date of publication will be taker
for the purpose of provisional protection for applicamd &atent Office will grant Patent not before six months

from the date of second publication, provided that there is there is no third party representation.
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Early Publication:

The following patent applications have been published under section 11&) of The Patents (Amendment) Act 2005 and rule
24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of
Patents at the appropriate office against the grant of the patent in the prescribedanner under section 25(1) of the Patents
(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911013647 A
(19) INDIA
(22) Date of filing of Application :04/04/2019 (43) Publication Date : 08/05/2020

(54) Title of the invention : ADVANCED PEDIATRIC SPICA TABLE

:A61F000537000((71)Name of Applicant :
A61F000505800C, 1)SHARMA ASHISH
(51) International classification A63B002303500(| Address of Applicant :S/O SANTOSH SHARMA, NEAR
A61K003653600C|CANAL BRIDGE, WARD NO.14, DWARIKAGANJ,
A63B002300000(C|JHINJHAK, KANPUR RURAL, UTTAR PRADESH, PIN
(31) Priority Document No ‘NA 209302 PhNo0.-8115588991, 700783913 7#rRail-
(32) Priority Date ‘NA sharma.ashish737@gmail.com Uttar Pradesh India
(33) Name of priority country ‘NA 2)SHARMA PRASHANT KUMAR
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)SHARMA ASHISH
(87) International Publication No NA 2)SHARMA PRASHANT KUMAR
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT ADVANCED PEDIATRIC SPICA TABLE The present invigon discloses an advanced spica table which has a b
plate (1) for the patient head and upper torso support and adjoining adjustable arm support (3). Base plate (1) accslidimgda
platform (2) utilized to support lower torso. Foot and Tractiont Sapport (Rightl6, Left 17) is provided to fix foot position firml
with shoes (22) attached on the foot plate (21) located on both sides. External Rotation and Foot Height Adjuster I(stinlfs)ok
height adjustment as required. Traction Unit)(@®unted on a traction unit mount (18), is an element to hang traction bucket (
to fix it with sliding puller (19b). A biaxial angle measuring instrument (9) is installed at the cotnatetion bar (8) for simultaneo!
measurement of hip abduati@and flexion angle.

No. of Pages : ZNo. of Claims : 1’
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011013432 A
(19) INDIA
(22) Date of filing of Application :27/03/2020 (43) Publication Date : 08/05/2020

(54) Title of theinvention : DATAEXCHANGE IN DATA-CENTER NETWORKEDBSECURITY USING DEEPLEARNING
AND Al PROGRAMMING.

(71)Name of Applicant :
1)DR. TEEKAM SINGH (ASSISTANT PROFESSOR)
Address of Applicant :MATHEMATICS DEPARTMENT.
GRAPHIC ERA DEEMED TO BE UNIVERSITY. SOCIETY
AREA, CLEMENTOWN,DEHRADUN-248002, UK, INDIA.
Uttarakhand India
2)DR. BARNALI GUPTA BANIK (ASSOCIATE

‘HO04L002906000(
G06F002110000C
(51) International classification G06F002162000C
H04L.0029080000

G06F002160000C
(31) Priority Document No :NA PROFESSOR)
(32) Priority Date ‘NA 3)DEEPAK UMRAO SARWE (ASSISTANT PROFESSOR)
(33) Name of priority country :NA g;BEIYI\,/AI\'?\I'I\I(JILDJ AT\IHDAI\EF;I
(86) International Application No :NA
Filing Date ‘NA 6)ABHIKRfITI NARWAL (RESEARCH SCHOLAR)
(87) International Publication No : NA (Yiz))ggm'?EoElgxll\jn;?lr\léH (ASSISTANT PROFESSOR)
(61) Patent of Addition to Application Numkt:NA '
Filing Date ‘NA 2)DR. BARNALI GUPTA BANIK (ASSOCIATE
(62) Divisional to Application Number ‘NA PROFESSOR)
Filing Date ‘NA 3)DEEPAK UMRAO SARWE (ASSISTANT PROFESSOR)
) 4)DR. MANJU KHARI
5)PRIYANK PANDEY
6)ABHIKRITI NARWAL (RESEARCH SCHOLAR)
(57) Abstract :

The invention DATAEXCHANGE IN DATA-CENTER NETWORKEDBSECURITY USING DEEPLEARNING AND Al
PROGRAMMING The managing digital rights management (DRM) protected content sharing in a networked secure collab:
computer data exchange environment includes establishing, byra sgchange facility and managed by an intermediate
organizational entity, a procedure that allows a user from a first entity to share access to computer data content frngtim a use
second entity based on indicated access rights. The invention intlasef®rming the computer data content into DRM protecte
content, utilizing a DRM engine provided by a separate entity. Data center security refers to the physical practicealand virt
technologies used to protect a data center from external threafiaclks. A data center is a facility that stores IT infrastructure,
composed of networked computers and storage used to organize, process, and store large amounts of data. For private cc
moving to the cloud, data centers reduce the cost of rutimigown centralized computing networks and servers. Data centers
provide services such as data storage, backup and recovery, data management and networking. Because data centefes tiol
proprietary information, such as customer data or inteiéd@roperty, sites have to be both digitally and physically secured. Th
invention includes granting access to the content to the second user, providing permission control to entities utititieg & date
storage nodes, and managing secure datsaege of the content and metadata, without the secure exchange facility having ac
the content. The invention includes operations to support content services including data transformation, filtering, andlytic
searching tools for the content. & Hespite the availability of the Internet, there is still no entirely satisfactory way for people a
different companies or other entities to have the benefits of private network security, such as for file sharing otigellabdta
between enterprises a daily basis and for ad hoc alliances, i.e., different sets of entities coming together to function as one
meta entity, for the duration of some patrticular invention. In such cases, the time and expense of actually wiring batewarrk
two or more companies or other entities and agreeing on one common software package or standard presents a barrier td
network solutions.

No. of Pages : ZNo. of Claims : ¢
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202011013764 A
(19) INDIA
(22) Date of filing of Application :29/03/2020 (43) Publication Date : 08/05/2020

(54) Title of the invention : ICMBPIOT- BASED SYSTEM: INTELLIGENT CROP MONITORING AND DETECT THE CROP
HEALTH USING IOT- BASED SYSTEM

(71)Name of Applicant :
1)DR. HARI OM SHARAN (DEAN - RAMA UNIVERSITY)
:A01G002516000(  Address of Applicant :FACULTY OF ENGINEERING ANL
GO1NO003300000C| TECHNOLOGY RAMA UNIVERSITY UTTAR PRADESH,
(51) International classification G06Q005002000(|KANPUR, UPR 208005,INDIA. Uttar Pradesh India
A01C0021000000| 2)MS. D. JYOTHSNA (ASSISTANT PROFESSOR)
G06K000966000C| 3)MR.V. MALLAIAH (ASSISTANT PROF ESSOR)

(31) Priority Document No ‘NA 4)ER. SANJAY TEMBHURNE
(32) Priority Date ‘NA 5)DR. RAJINDER SINGH SODHI
(33) Name of priority country :NA 6)DR. HARISH KUMAR SHAKYA (ASSISTANT
(86) International Application No ‘NA PROFESSOR)
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)DR. HARI OM SHARAN (DEAN - RAMA UNIVERSITY)
(61) Patent of Addition to Application Numk:NA 2)MS. D. JYOTHSNA (ASSISTANT PROFESSOR)
Filing Date ‘NA 3)MR.V. MALLAIAH (ASSISTANT PROFESSOR)
(62) Divisional to Application Number ‘NA 4)ER. SANJAY TEMBHURNE
Filing Date ‘NA 5)DR. RAJINDER SINGH SODHI
6)DR. HARISH KUMAR SHAKYA (ASSISTANT
PROFESSOR)
(57) Abstract :

My Invention ICMD- IOT- Based System is A method for monitoring crop health of a geographic region ingudegng an image
comprising a set of image elements, the image corresponding to a time unit, mapping an image element of the set ofdntage
a geographic subegion of the geographic region, determining a geographic region performance vaheeifoage element,
determining a geographic region performance value change, and identifying a crop health anomaly based on the geograph
performance change and an expected geographic region performance value change. Determining the geogmgpdniforegnce
value for the image element can include determining a vegetative performance value for the image element, mapping the ii
element to a crop type, and normalizing the vegetative performance value. Also the invention@MBased Systerthe multk
sensor device comprises a housing containing multiple sensor modules for capturing and transmitting sensor data farcpbgmnt
A control unit within the housing is operable to control the sensor modules, and a communications intesfatecied to the conti
unit for transmitting data from said plurality of sensor modules. The sensor modules can include a physiological s€aser, a ¢
analysis sensor, and chemical sensor. The seitsor device can be used as a Haid device or munted to a loTBased mobile
platform for use in an automated crop monitoring system. All of you know in India when food and other crops are grovgeon
scale, either in protected cultivation (such as in a greenhouse) or outdoors, growers fabehsdlegrges. For example, it is
generally difficult for a grower to predict the quality and yield of the crop at a stage in crop development when imesmieatith
be feasible and useful. Also it can be difficult for a grower to know if, where &ed the crop has a problem (such as related to
pest, disease, water, other biotic stress or nutritional deficit), and the extent of the problem, until it is readitp Wisibkn scouts.

No. of Pages : zNo. of Claims : !
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.202011013767 A
(19) INDIA
(22) Date of filing of Application :29/03/2020 (43) Publication Date : 08/05/2020

(54) Title of the invention : ISPT4-G MOBILE BANKING: INTELLIGENT AND SECURED PAYMENT TRANSFERJUSING 4
G MOBILE BANKING

(71)Name of Applicant :
1)RAMU DUBEY (ASSISTANT PROFESSOR,
MATHEMATICS)

500668000022001302000002 Address of Applicant :DEPARTMENT OF MATHEMATIC:!
(51) International classification G060002040000(|?, & BOSE UNIVERSITY OF SCIENCE AND TECHNOLOGY

YMCA, FARIDABAD -121006, HR, INDIA. Email:

G06Q002038000( rdubeyjiya@gmail.com Haryana India

G06Q004002000(
(31) Priority Document No :NA gggRl\V/ll,[\\ll\[l) JEURK\{_IEARR'\IAA
(32) Priority Date :NA 4)ANKIT AGARWAL
(33) Name of priority country :NA
(86) International Application No ‘NA 5)MR. MOHIT DAYAL (ASSISTANT PROFESSOR)
Filing Date ‘NA 6)DR.C.M. JOSHI (DIRECTOR)

(72)Name of Inventor :

(87) International Publication No :NA
(61) Patent of Addition to Application Numt:NA LRAMU DUBEY (ASSISTANT PROFESSOR,
Filing Date ‘NA MATHEMATICS)
(62) Divisional to Application Number ‘NA 2)HARVINDER VERMA
Filing Date ‘NA 3)DR. MANJU KHARI
' 4)ANKI T AGARWAL
5)MR. MOHIT DAYAL (ASSISTANT PROFESSOR)
6)DR.C.M. JOSHI (DIRECTOR)
(57) Abstract :

My Invention ISPTF 4-G Mobile Banking: Provides perhaps the most secure mobile banking and payment or product/service
method extent which avoidcurity problems of the Internet and provides a rapid transfer of transactional information and ot
information as desired, inclusive of revenue generating advertisements with the architecture and techniques of thinieveetiv
data protocol (DTRUbiquitous and Versatile, wireless devices provide users weekly and around the clock access to financiz
bringing the next market revolutiemobile banking, mobile payment, mobile wallet, mobile money transfer and other financial
services to uss anywhere and everywhere and at essentially anytime.The dramatic increase in mobile phone usage has al
followed by an ever increasing amount of mobile and/or Internet fraud, and although eager to use mobile financial saryices
subscribers areorrectly concerned about the security aspect when carrying out financial transactions over a mobile network
lack of security is seen as one of the biggest deterrents to the widespread adoption of mobile financial serviceaanajdeast
problem as mobile banking increases. Fraud prevention has become a pressing need across all modes of financial transac
Conventional mobile banking operations are usually conducted through an Internet connection. In spite of efforts toomidt ele
fraud, the Internet has remained a notoriously dangerous place to do business. The impact of cybercrime is estimagd c:
billion in damages annually.

No. of Pages : ZNo. of Claims : ¢
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202011013777 A
(19) INDIA
(22) Date of filing of Application :30/03/2020 (43) Publication Date : 08/05/2020

(54) Title of the invention : SYSTEM AND METHOD TO DERIVE DEPENDENCY BETWEEN COURSE OUTCOMES WITt
PROGRAM OUTCOMES

:G06F001727000|(71)Name of Applicant ;
G06K000900000(| 1)Prof. Payal Pahwa
(51) International classification GO06F001633000(|  Address of Applicant :Principal, Bhagwan Parshuram Inst
G06T000100000(|of Technology, BPIT , PSP4 , KN Katju Marg, Sector 17, Roh
G16H001500000( Delhi India Delhi India
(31) Priority Document No ‘NA 2)Dr. Deepali Virmani
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Dr. Deepali Virmani
(86) International Application No ‘NA 2)Ms. Charu Gupta
Filing Date ‘NA 3)Dr. Bhawna Suiri
(87) International Publication No *NA 4)Mr. Piyush Bhardwaj
(61) Patent of Addition to Application Numhb:NA 5)Dr. Shweta Taneja
Filing Date ‘NA 6)Ms. Palak Girdhar
(62) Divisional to Application Number ‘NA 7)Mr. Dinesh Bhardwaj
Filing Date ‘NA
(57) Abstract :

A system and method to derive a dependency between course outcomes with program outcomes. The system ixicholesan
module, a word tokenizer module, a filter module, a lemmatization module, a first synonym identification module, a seagnd
identification module, an evaluation module, a threshold module, computation module, and a presentation maddtaciite
module captures data pertaining to the course outcomes and program outcomes. The word tokenizer module tokenizesthe
filter module removes stewords from the tokenized data. The lemmatization module groups together inflected fovardofrom
the filtered data. The first synonym identification module identifies synonyms corresponding to data of the program athieom
second synonym identification module identifies first synonyms corresponding to data of the course outcomaguafttos emodule
evaluates a similarity score. The threshold module sets a threshold value. The computation module computes an avélrage
presentation module presents final matrix.

No. of Pages : zNo. of Claims : ¢
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.202011013833 A
(19) INDIA
(22) Date of filing of Application :30/03/2020 (43) Publication Date : 08/05/2020

(54) Title of the invention : AUTHORIZED AND SECURED VOICE CONTROLLED HOME AUTOMATION SYSTEM

(71)Name of Applicant :
1)Dr.G.Nalini Priya
:H04L001228000(]  Address of Applicant :Professor, Department of Informatic
H04W000480000( Technology, Saveetha Engineering College, Chennai, India.
(51) International classification G05B001502000(|Nadu India
GO1N003353000(| 2)Dr. Jeevanandam Jotheeswaran
B25J0011000000( 3)Dr. Mohamed Abbas A

(31) Priority Document No ‘NA 4)Dr.P.G.Shynu

(32) Priority Date ‘NA 5)MS.JacinthaMenezes

(33) Name of priority country ‘NA 6)Dr.B.Balamurugan

(86) International Application No ‘NA 7)R.Sathiyaraj
Filing Date :NA (72)Name of Inventor :

(87) International Publication No *NA 1)Dr.G.Nalini Priya

(61) Patent of Addition to Application Numk:NA 2)Dr. Jeevanandam Jotheeswaran
Filing Date ‘NA 3)Dr. Mohamed Abbas A

(62) Divisional to Application Number ‘NA 4)Dr.P.G.Shynu
Filing Date ‘NA 5)MS.Jacintha Menezes

6)Dr.B.Balamurugan
7)R.Sathiyaraj

(57) Abstract

Present invention is related to a system for authorized and secured voice controlled home automation using internséi$onn
The objective of the present invention to solve problems and adequacies in the prior art related to home autdmekigietcT he
present Voice Controlled Home Automation system is useful for adults and physically disabled persons, who are not able t
various activities efficiently when they are at home and need one's assistant to perform those tasks with\tloéceseaftrolled
Home Automation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011013856 A
(19) INDIA
(22) Date of filing of Application :30/03/2020 (43) Publication Date : 08/05/2020

(54) Title of the invention : AHYDROGEL DRESSING FOR CHRONIC WOUND AND INFECTION AND A PROCESS OF
PREPARATION THEREOF

:A61L001546000(|(71)Name of Applicant :
A61F0013000000[ 1)INDIAN INSTITUTE OF TECHNOLOGY KANPUR
(51) International classification A61L0015440000| Address of Applicant :DEAN, RESEARCH &
A61L0026000000|DEVELOPMENT, ROOM NUMBER 151, FACULTY
A61L0027540000(BUILDING, POST OFFICE: IIT KANPUR, KANPUR, UTTAR
(31) Priority Document No ‘NA PRADESH- 208016, INDIA Uttar Pradesh India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)VIVEK VERMA
(86) International Application No ‘NA 2)SUHELA TYEB
Filing Date ‘NA 3)NITESH KUMAR
(87) International Publication No " NA 4)ASHOK KUMAR
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a hydrogel dres&inghronic wound and infection. The hydrogel dressing includes one or mor
of films based on agar. The invention also provides a process for preparing a hydrogel dressing. The process includes kg
layer, bilayer and multilayer of filrof the hydrogel dressing. The bilayer and multilayer of film of the hydrogel dressing compt
sericin configured to improve an antioxidant property. The present invention provides cost effective, biodegradabladtmetingr
hydrogel dressing for chromiwound and infection. The present invention provides a sotbtised synthesis technique for agar

based wound dressing with active reagents with pH regulation, antimicrobial and enhanced healing effects for efficienemar
and healing of infected wmds. The hydrogel dressing enhances the healing of chronic wounds by specific modulations of el
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011014038 A
(19) INDIA
(22) Date of filing ofApplication :30/03/2020 (43) Publication Date : 08/05/2020

(54) Title of the invention : IRS@AYMENT GATEWAY: INTELLIGENT, RELIABILITY, SECURE, AND QUICKNESS OF
PAYMENT GATEWAY

(71)Name of Applicant :

1)MANGALMAY INSTITUTE OF ENGINEERING AND
TECHNOLOGY (MR. ATUL MANGAL -CHAIRMAN)

Address of Applicant :MANGALMAY INSTITUTE OF

ENGINEERING & TECHNOLOGY. MANGALMAY GROUP
OF INSTITUTIONS, 8 AND 9, KNOWLEDGE PARK II,
GREATER NOIDA, UR201310, INDIA. Uttar Pradesh India

2)GIRIJA RANI SUTHOJU

3)DR. RAJINDER SINGH SODHI (ASSOCIATE
PROFESSOR)

:G06Q002040000
G06Q003006000(¢
(51) International classification G06Q002010000(
G06Q002012000(
G06Q002002000(

31) Priority Document No :NA
Eszg Priomz Date NA 4)MOHD AHMER (LECTURER)
(33) Name of priority country ‘NA 5)DR.C.M. JOSHI (DIRECTOR)
(86) International Application No NA 6)PROF. DR. BIPLAB KUMAR SARKAR (FOUNDER -
Filing Date NA GEH RESEARCH LLP)
(87) International Publication No : NA (712))|\NAaArIT\]IeG,(Z\fLII\r;I\,/Ae$tI(I)\IrS:TITUTE OF ENGINEERING AND
(61) Patent of Addition to Application Numt:NA
Fiing Date NA TE%SSIA%?AT\J I(I\QIET,?_'T(;JJLUMANGAL -CHAIRMAN)
(62) IE:)i'I‘i’r"S'cg‘:t'eto Application Number A 3)DR. RAJINDER SINGH SODHI (ASSOCIATE
9 : PROFESSOR)
4)MOHD AHMER (LECTURER)
5)DR.C.M. JOSHI (DIRECTOR)
6)PROF. DR. BIPLAB KUMAR SARKAR (FOUNDER -
GEH RESEARCH LLP)
(57) Abstract :

The invention IRSGPayment Gateway provides a paymenthodtthat balances reliability, security, and speed of payments, a
for the same, and a recording medium storing a program for the same. The financial institution such as a credit comianry, ¢
the like determines whether or not a payment reduas a buyer is valid using billing information from the merchant involved i
payment and authentication information from the buyer. Then, if the billing information sent from the merchant does rio¢ ma
ordering information extracted from thethentication information, the payment request is rejected. The conventional technolc
described above, reliability, security, and quickness of paymentslineotransactions are not given adequate attention. In the
invention where the buyer requestgigct deposit to the financial institution, the merchant is given the burden of querying the
contents of the deposit to determine the deposit status and checking to see that the appropriate amount has beehtdepoiste
discrepancy in the coats of the deposit request, complications arise such as contacting the buyer. The buyer is also burde
tasks after the deposit such as confirming whether the deposit was properly made and whether the resulting paymertt was
Further burdensrie if there is a discrepancy in the contents of the deposit request. As a company acquires commerce plati
maintenance of integrations with payment service providers becomes an issue. The best thing is to keep the amountsf de\
needed to aninimum and reduce transaction costs to a minimum, therefore, a centralized code base is best for a company.
is described that allows a company to expose a web service based application programming interface [API] to the integratil
commerce pldbrms. This allows for a simple standardized integration for all available payment methods without the comme
platform about the payment service provider. This removes the complexity and redundant integrations that each platform n
have with eachfathe payment service providers. An advanced arbitration engine allows for the gateway to decide what the |
based payment service to use for the transaction.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :31/03/2020

(21) Application N0.202011014239 A

(43) Publication Date : 08/05/2020

(54) Title of the invention : METHOD AND SYSTEM FOR GENERATING AND LABELLING REFERENCE IMAGES

:H04S000700000|(71)Name of Applicant ;
HO04N000576500(| 1)HCL Technologies Limited
(51) International classification HO4N000987000(]  Address of Applicant :806, Siddharth, 96, Nehru Place, Ni
H04N000982000(|Delhi - 110019, INDIA Delhi India
HO04N000577000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Naveen Subramanian
(32) Priority Date ‘NA 2)Sankareswari Amudhasidhanandham
(33) Name of priority country ‘NA 3)Siva Sakthivel
(86) International Application No ‘NA 4)Yuvarajan Shanmugasundaram
Filing Date ‘NA 5)Akhilesh Chandra Singh
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to method and system for automatically generating and labelling reference images. In some enthedin
method includes tracking a plurality of highlighted objects in a set of inages along with audio data associated with the plur:
of highlighted objects. The method further includes cropping each of the plurality of highlighted objects from each of thege:
based on tracking, contemporaneously capturing an audiasdigriated with each of the plurality of highlighted objects from th
audio data based on tracking, and labelling each of the plurality of highlighted objects based on text data generagexlittionclif
associated with each of the plurality of obgettt generate a labelled reference image.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011014277 A

(19) INDIA
(22) Date of filing of Application :31/03/2020 (43) Publication Date : 08/05/2020
(54) Title of the invention : AN IONIC SKIN FOR STEADY ACTUATION WITH LOW VOLTAGE AND METHOD THEREOF
:HO01M000804492(|(71)Name of Applicant :
B23Q0001760000| 1)THE REGISTRAR, GRAPHIC ERA (DEEMED TO BE
(51) International classification HO01MO0008101800|UNIVERSITY)
C08K0003400000 Address of Applicant :566/6, BELL ROAD, CLEMENT
H01L0041193000 |TOWN, DEHRADUN 248002, UTTARAKHAND, INDIA
(31) Priority Document No ‘NA Uttarakhandndia
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)VARIJ PANWAR
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relate to the field of the ionic skins for steady actuation and steady sensing signal . In an ¢nthedomier
skin comprising a composition of Platinum (Pthoparticle and ionic membrane based on the terpolymer. The Pt nanoparticle
embedded in the poly(vinylidenefluoridefluoroethylenechlorotrifluoroethylene) P(VDHrFE-CTFE) (terpolymer) based ionic
membrane (EVI) for steady actuation and steady sengjngls.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011014491 A

(19) INDIA
(22) Date of filing of Application :01/04/2020 (43) Publication Date : 08/05/2020
(54) Title of the invention CORONA UMBRELLA
:A45B002300000(|(71)Name of Applicant :
A45B0011040000| 1)Nikhil Kothari
(51) International classification A45B0019020000| Address of Applicant :All India Institute of Medical Science
A45B0025240000[Jodhpur. Rajasthan India
A45B0003000000| 2)Prof.Kuldeep Singh
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Nikhil Kothari
(33) Name of priority country ‘NA 2)Prof.Kuldeep Singh
(86) InternationaRpplication No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

In our design, the size dii¢ umbrella will be three feet in diameter and the spokes of the umbrella will not bend in the middle
will prevent folding of the umbrella in case of a strong wind or thunder storm. At the top edge of the umbrella, a 1 ammd thick
transparent pldie sheet will be attached with strong glue, all along the circumference of the umbrella top (Figure). The lengt
sheet will be kept six feet in the standard model but smaller size of length 5 feet and 4 feet can also be develofeueidiker
of this transparent plastic sheet, a plastic ring will be attached all along the circumference. This plastic ring veltipeoaidnd
shape to the plastic barrier at the lower end, which will remain around the foot of the person carrying tha.umbrd#r to give
and receive things, a small plastic zipper of length 2 feet will be given in middle facing the front side. This zippepesetand
closed from inside, which will help the person carrying the umbrella to exchange things whiteitétside the protective barrier.
When not in use, the transparent sheet can be folded upwards and can be tied with upper part of the umbrella by megll of tv
belts provided. After the use, the umbrella can be dipped in 1% hypochlorite solutrolerincdisinfect it for using it next time.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011014665 A

(19) INDIA
(22) Date of filing of Application :02/04/2020 (43) Publication Date : 08/05/2020
(54) Title of the invention : EXTRUDER OF CIVIL CONSTRUCTION 3D PRINTER FOR DEPOSITING CONCRETE
:B33Y007000000(|(71)Name of Applicant :
B29C006410600C| 1)Er. Ishant Singhal
(51) International classification B33Y0010000000| Address of Applicant :Faculty of Engineering, Dayalbagh
C09K000846700C|Educational Institute, Dayalbagh, Agra, Uttar Pradesh, India |
G05B001940990(|Pradesh India
(31) Priority Document No ‘NA 2)Dr. Ankit Sahai
(32) Priority Date ‘NA 3)Dr Rahul Swarup Sharma
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Er. Ishant Singhal
Filing Date ‘NA 2)Dr. Ankit Sahai
(87) International Publication No " NA 3)Dr Rahul Swarup Sharma
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

3D Printing is a manufacturing process which can build 3D solid objects using variargatedty forming 2D layers one over the
other. The technology has entered in almost every field but still there are lot of avenues to explore this technolagciog enh
efficiency and productivity. The use of 3D printing in the construction industyaitreazed the world. Construction processes cal
be automated by making use of these 3D printers but there is a lot of uncertainty about the extruder of the 3D priogaer pvirich
concrete, or which can be used for construction purposes. Thiswonketievelops the appropriate design of the extruder which
economical and can easily be installed in the 3D printer for printing concrete. This exbrasashtechnology can set the new
pathways for reduced construction costs and times and allow wctitstrin extreme remote locations, and with more flexible de:
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011014916 A
(19) INDIA
(22) Date of filing of Application :03/04/2020 (43) Publication Date : 08/05/2020

(54) Title of the invention : A PHOTOREACTOR FOR PHOTOCATALYTIC DEGRADATION OF PHARMACEUTICAL
POLLUTANTS

:B01J003500000|(71)Name of Applicant :
CO02F000130000( 1)INDIAN INSTITUTE OF TECHNOLOGY KANPUR
(51) International classification CO02F000132000(  Address of Applicant :DEAN, RESEARCH
CO02F000172000(DEVELOPMENT, ROOM NUMBER 151, FACULTY
B01J002028000(|BUILDING, POST OFFICE: IT KANPUR, KANPUR, UTTAR
(31) Priority Document No ‘NA PRADESH- 208016, INDIA Uttar Pradesh India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)PRASENJIT KAR
(86) International Application No ‘NA 2)PRATYUSH JAIN
Filing Date ‘NA 3)RAJU KUMAR GUPTA
(87) International Publication No *NA 4)KOMAL SHUKLA
(61) Patent of Addition to Application Numbi:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A photoreactor for photocatalytic degradation of pharmaceutical pollutants, comprises an outer tube comprising a ctased bt
wherein the bottom configured to have a first opening to enable inflow of the pharmaceutical pollutants to be treatatediatat
tube comprising a closed bottom configured to be concentrically disposed inside the outer tube and an inner tube cafogeslit
bottom configured to be concentrically disposed inside the intermediate tube. Further a method for preparatitivafeahcarbon
fiber (ACF) cloth immobilized with Fe203@BOC comprising pretreating, a cut pieces of ACF cloth with predetermined dime
immobilizing a bismuth carbonate (BOC) on the ACF via a solution method and depositing, a Fe203 nanopaiti@fesupported
BOC nanosheet to form efficient light harvesting Fe203@BOC heteroj unction. The present invention provides industital ef
treatment comprising pharmaceutical pollutants such as antipyrine, amoxycillin, atenolol, bezafibrate, canbecatiegine,
clofibric acid, diclofenac, erythromycin, felbamate, and ibuprofen etc.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921020340 A

(19) INDIA
(22) Date of filingof Application :22/05/2019 (43) Publication Date : 08/05/2020
(54) Title of the invention : SYSTEM AND METHOD FOR PROVIDING INFORMATION ON A VIDEO TAGGED OBJECT
:G06K000900000(|(71)Name of Applicant :
G06K000920000C| 1)Vogueme Technologies Private Limited
(51) International classification G11B002728000C|  Address of Applicant :B/7, 3€orporate Avenue, Off
G06K000936000C|Mahakali Caves Road, Near Paper Box, Andheri East, Mumt
HO04N002123400C|400069, Maharashtra, India Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)DANDOTIA, Om Prakash Saket
(33) Name of priority country ‘NA 2)PATIL, Pandurang Alok
(86) International Application No ‘NA 3)SHRIVASTAYV, Basantkumar Vinayak
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system for providing information on a video tagged object is disclosed. The system includes a video input subsysteaad ¢or
receive a video shared by a user; a video analysis subsystem to analyse a received video to identify oregamaafeinterest; a
video processing subsystem to segment the received video into one or more screens; an object recognition subsystaintetst
one object visible within each of one or more segmented screens, to compare at least one bjetetodth@orresponding historic
data representative of the at least one detected object stored in a database by extracting one or more features tesenédble tl
mark at least one detected object with corresponding information; an object digpdggtem to display marked information

corresponding to the at least one detected object, upon selection of the at least one marked object by the user. FIG. 1
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201941030196 A

(19) INDIA
(22) Date of filing of Application :26/07/2019 (43) Publication Date : 08/05/2020
(54) Title of the invention : A PROCESS FOR TREATING PESTICIDE CONTAMINATED WATER
:C02F000128000((71)Name of Applicant :
C12R000101000(| 1)Prof.N.Vasudevan
(51) International classification CO5F001102000(|  Address of Applicant :Centre for Environmental Studies, /
C02F000332000(|University, Chennab00025, Tamilnadu, India Tamil Nadu Indi
A61K003100000(| 2)Dr.O. Greeshma
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Prof.N.Vasudevan
(33) Name of priority country ‘NA 2)Dr.O. Greeshma
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A PROCESS FOR TREATING PESTICIDE CONTAMINATED WATER The present inventiondescribes a proc
treating pesticide contaminated water and wastewater wherein the method comprises of using a biomatrix for treating pesti
contaminated water amdaste water. The invention also describes a nano clay biochar composite of specific property wherei
specific property is adsorption of pesticide. In some cases, the nano clay biochar composite is prepared by usingnthnarciay
biochar of Accacieoncinna fruit. The present disclosure also describes a biomatrix wherein the biomatrix comprise of soil an
clay biochar composite amended with biosurfactant producing bacterial consortium. The said biosurfactant producing bacte
consortium compriss of Bacterial strains Bordetella petrii | GV 34 (NCBI AccessioniiD22624), Bordetella petrii Il GV36
(NCBI Accession NeKJ022625) and Achromobacterxyloxidcms GV 47 (NCBI AccessiondNi§22626). Theinvention also
describes a treatment system compgf a cylindrical reactor with an inner circular compartment wherein thédgoiatrix is
loaded and the pesticide contaminated water such as agriculture runoff may flow into the outer cylindrical compartment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941039118 A
(19) INDIA
(22) Date of filing of Application :27/09/2019 (43) Publication Date : 08/05/2020

(54) Title of the invention : A NOVEL AND COMPREHENSIVE PROCESS FOR PRODUCTIONB@FGAS AND FUEL OIL
FROM USED FEMININE SANITARY NAPKINS (UFSN)

:C0O5F001700000((71)Name of Applicant :
C08G001842000( 1)PROF.N.VASUDEVAN
(51) International classification CO02F001104000(|  Address of Applicant :CENTRE FOR ENVIRONMENTAL
A61K003843000(|STUDIES,ANNA UNIVERSITY CHENNALI600025 Tamil Nadi
B29D001100000(India
(31) Priority Document No ‘NA 2)DR.0O.GREESHMA
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)PROF.N.VASUDEVAN
(86) International Application No ‘NA 2)DR.0.GREESHMA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The following specification relates to a treatment method for disposal of Used Feminine Sanitary Napkins (UFSN) whef&N
waste is segregated into biodegradable andhliodegradable components wherein thedbgradable components are given two |
treatments serially wherein in a step the biodegradable components-tieaped with EBSI5 bacterial strain capable of degradir
the biodegradable components of UFSN whereas in subsequent step, the partatlgdlefiSN was preeeated with cellulase
enzyme produced using EBEl wherein the partially degraded biodegradable components in a two serial process are anaerc
digested with cow dung and other cellulose degrading microbial catalyst and in a peatigestate was composted and the
digested liquid from the digester is used as a crop fertilizer or used to improve the moisture content. The followicefispeaiio
describes conversion of nobiodegradable components into fuel oil by pyrolysis.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(21) Application N0.202041011836 A

(22) Date of filing of Application :19/03/2020 (43) Publication Date : 08/05/2020

(54) Title of the invention : A BINDERCOMPOSITION SUITABLE FOR SLOWBURNING PYROTECHNIC TIME DELAY

PRODUCTS

(51)

Internationa

classificatiol

(31) Priority

Document :NA

No

(32) Priority
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(33) Name

of priority  :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -
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(61) Patent

of Addition

to

Application mﬁ
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Filing

Date

(62)

Divisional to

Application :NA

Number :NA
Filing

Date

:HO01M0004620000,C11D0003120000,G07F001100C
D04H0001587000,C08L0095000000

(71)Name of Applicant :
1)PALANIAPPAN THANGAVELU
Address of Applicant :77, MARIAMMAN KOIL
STREET, SELLAPERUMALPET, LAWSPET PO,
PONDICHERRY- 605008, INDIA Karnataka India
(72)Name of Inventor :
1)PALANIAPPAN THANGAVELU

(57) Abstract :

A BINDER COMPOSITION SUITABLE FOR SLOVWBURNING PYROTECHNIC TIME DELAY PRODUCTS ABSTRACT The
present invention provides for a binder composition for gbamning pyrotechnic time delay products. The binder composition

includesl10 to 90 % w/w a primary binder; 1 to 50 % w/w a secondary binder; 0.1 to 5% w/w a food grade antibacterial; 0.01
w/w a thixotropic agent; 0.1 to 10% w/w a burning aid; 1.0 to 50%w/w of smoke regulating agent; 0.5% to 50% w/w of ash

compacting ageniThe binder composition may be used in preparation of several slow burning pyro technic products includir
not limited to, incense sticks, agarbatti, and other perfumery products of slow burning time delay nature such as ivistaut sar
stems, sanibani cups, mosquito coils, paper adhesives, charcoal briquette, biomass briquette and pelletized feeds etc. The
invention provides cost effective, readily available binder composition material for théstaimg pyrotechnic time delay produc
and suitable for high speed automatic agarbatti making machines.

No. of Pages : 1No. of Claims : 1

The Patent Office Journal No. 19/2020 Dated 08/05/2020

18333
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(19) INDIA
(22) Date of filing of Application :19/03/2020 (43) Publication Date : 08/05/2020

(54) Title of the invention : ROTARY FABRIC HANGING DRIER

(51) (71)Name of Applicant :

Internationa:82900065000000’H02K0007140000’A236000326C 1)Vemula Venkata Kondaiah

classificatio|BO5BOOl?’OZOOOO’BO5D0003040000 Address of Applicant :Dr. V.V. Kondaiah Associate

(31) Priority Professor, Department of Mechanical Engineering, Bapat
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No 2)Ratna Sunil Buradagunta

(32) Priority_N A (72)Name of Inventor :

Date ' 1)Vemula Venkata Kondaiah

(33) Name 2)Ratna Sunil Buradagunta

of priority  :NA

country

(86)

Internationa

Application :NA

No :NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent
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to

Application Hﬁ

Number
Filing

Date

(62)

Divisional to

Application :NA

Number  :NA
Filing

Date

(57) Abstract :

The present invention is related to designing and developing a rotary fabric hanginigadré@ntains a specially designed hallow
drum mounted on a motor. Further, the drum contains a central tube with electric heating coil to supply hot air threugfremubt
of the drum. The fabrics or sheets which are to be dried are hanged tadiee firlavide on the top of the rotary drum. Air from th
open atmosphere is pumped to the central tube and heated as passing over the heating coil and purge the chambedaofriné
dry the hanging fabrics or sheets. The disclosed invention isaiskd the moisture, coating or painting on a fabric or sheets in-
industries or to dry the hand washed or machine washed cloths.
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(22) Date of filing of Application :19/03/2020 (43) Publication Date : 08/05/2020

(54) Title of the invention : A MOLD FOR CASTING PERVIOUS CONCRETE AND METHOD THEREOF

(51)

Internationa

classificatiot

(31) Priority

Document :NA

No

(32) Priority

Date NA
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of priority  :NA

country
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Application :NA
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Filing
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(61) Patent
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(71)Name of Applicant :

1)NATIONAL INSTITUTE OF TECHNOLOGY
TIRUCHIRAPPALLI

Address of Applicant :National Institute of Technology

Tiruchirappalli, Tiruchirappalli Tamil Nadu India
(72)Name of Inventor :

1)DR. K. MUTHUKKUMARAN

2)UMANATH U

(57) Abstract :

The present invention relates to a techniieddl of concrete forms, more particularly, it relates to a mold comprising an dented
liner made of malleable metal aluminium with pointed conical dents along the inner surface and an outer form work for casi
pervious concrete. Advantageouslypiibvides a stiffer draining material namely pervious concrete with rough surface, which
contribute to accelerating radial consolidation as well as reducing the settlement. FIGURE 2.
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(57) Abstract :

In an embodiment of the present disclosure, a solar powered hybrid energy bank (701) is disclosed. Applicaticoneentanal
energy source using the solar radiation lith help of solar panel (101) in addition to the conventional charging mechanism (:
makes the developed model a novel hybrid system. The solar panels (101) comprise of many layers of silicon baseqlG#ar
covered with glass lamination (103urher, the major objective of this invention is to design an unlimited powered bank / ene
bank (701) that uses solar panels (101) along with current control modide, thattery (301), and boost chopper module to char
an electronic gadget accompahiby the conventional charging mechanism (204) through MAddSB Pinout port. The charge
control circuit is used to prevent damage of théohi battery (301) in the energy bank (701) unit due to overcharge.
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(57) Abstract :

In the most of the modern cities it is difficult aexipensive to create more parking spaces for vehicles since the numbers of ve
that are running on the road are increasing day by day and the count of the free spaces in the cities are the saneEmTealprta
congestion for parking seekers airiers. To develop an loT framework that targets Parking Management this is biggest cha
in modern cities. Pervasive presence of smart phone encourages users to prefer mobile appleatisolutions. Growth of 10T h
paved way for integrationfanobile devices, wireless communication technologies and mobile Applications. This project is ar
based Smart parking system for smart cities that integrates with webpage. It provides a comprehensive parking soltitreba
user and owner of thgarking space. The main feature of this project is to identify the nearest free parking space and to navi
the parking slot. IR sensors are used to identify if a parking spot is free. Availability of a free slot with its lofatioation is
transmitted using GSM/GPRS module technology, microcontroller and wireless communication technology to the server an
retrieved through a message application.
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(57) Abstract :

The present disclosure relates to a device (100) for traceability and delivery pharmaceutical drugs to patients, saithpesiog:
a microcontroller (102); a QuieResponse (QR) code reader (106) operatively coupled to said mmtnaltey (102); and a Near
FieldCommunication (NFC) reader (104) operatively coupled to said microcontroller (102), wherein upon receipt of a pharr
drug consignment from a consignor, consignee uses said QR code reader (106) to scan QR sqdiatthaton each drug packag
that forms part of said consignment, and administers/delivers at least one drug from said scanned drug package tosa patier
successful scanning of NFC card of said patient using said NFC reader (104).
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(57) Abstract :

A system for indicating warning lamp malfunctioning and method thereof [0043] The present invention discloses a systeamd(
method (2000) of indicating warning lamp malfunctioning in vehicles and specifically relates to geneaatimgwignals (500) to
the drivers of vehicles to inform the malfunctioning of lamps in the vehicles in a reliable and timely manner to avoitbitiadve
accidents. This is achieved through the steps including transducing (2100) the light energydlEetiical energy (120), convertil
(2200) the electrical energy (120) into transmittable signal (210), transmitting (2300) the signal (210), receiving € Zigdalth
(210) from the communication means (300), generating (2500) at least one warnih@€i@hand transmitting (2600) the warnin
signal (500) to mobile phones (590) and vehicle care units (595) such as service centers. The light limiting strucunc t(GO0Re
impeding structure (800) provide increased effectiveness and relialbilitg system (1000). (Figure 8)
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(57) Abstract :

The invention EDPMachine Learning A cyber physical (IoT) software application development platform based upon a mode
architecture and desative 10T (SaaS )applications are disclosed herein. The Invention may include concentrators to receive
forward timeseries data from sensors or smart devices. The Invention may include message decoders to receive message:
the timeseries d&a and storing the messages on message queues using machine learning. The Invention may include a pel
component to store the tinseries data in a keyalue store and store the relational data in a relational database. The inventior
include a @ta services component to implement a type layer over data stores. The invention may also include a processing
to access and process data in the data stores via the type layer, the processing component comprising a batch promessing
andan iterative processing component. The I0oT Platform disclosed herein is a platform as a service (PaaS) for the design,

development, deployment, and operation of next generation cyber physical software applications and business processes i
under machie learning technology. The applications apply advanced data aggregation methods, data persistence methods
analytics, and machine learning methods, embedded in a unique model driven architecture type system embodiment to rec
actions based onaktime and near redime analysis of petabytscale data sets, numerous enterprise and extra pries data soul
and telemetry data from millions to billions of endpoints.
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(57) Abstract :

My Invention DDPNTechnology A Technology for predicting future disease for a subject comprising: a population information set compri
population disease diagnoses for members of a population; a ssjiedic information set comprising at least one subggecific disease
diagnosis; and a diagnoskased prediction module configured to predict one or more future diseases for the subject based on sajukesifijec
disease diagnosis and said populatioeats diagnoses for population members having at least one disease in common with the subject. T
prediction of the subject's future diseases has traditionally involved a trained clinician's use of general medical lorostietige regarding the
interrdationships between diseases, for example patterns recognized in which the diagnosis of an existing disease in a axsjeciapperior

to the occurrence of other diseases. As with interpreting information

such as biomarkers, this applicatioccabknosviedge is subjective and n

vary from clinician to clinician. The invented method for predicting a subject's future diseases is to create a laige obléminarkers and
associate diseases, and then to apply pattern recognition systemsubjdtt's biomarkers in order to predict future diseases for a particular ¢

and notify through 10T Technology.
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(57) Abstract :

Present invention is related to a computer implemented method of user health assessment using heat dissipation effeet of
electronic devices. The objective of the present invention to solve problems and adequacies in the prior art relateat e bemie
of the user and reduction of radiation effect of consumer electronic devices.
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(57) Abstract :

HTVM-Block Chain System: HEALTHCARE TRANSACTION VALIDATION AND MEDICAL OBSERVAIDN CARE USING
BLOCK CHAIN SYSTEM. ABSTRACT The invention HTVMBlock Chain System Interestingly, the above known pafefork
(POW) systems have only focused on transaction processing or authentication. It has yet to be appreciated that POW Idys
deployed in other areas. One market that is fraught with issues includes healthcare systems that manage large voluoms of
medical records (EMR). Example issues include enforcing privacy, standards compliance, interoperability, data faemsairgon
ensuring proper treatment applied to a patient, and especially the difficulty maintaining a continuity of treatmenbrecords f
individuals. Also The invention HTVMBlock Chain SystemYou know healthcare transaction validation systems and methoals
presented in many other ways but healthcare transactions integrated with an all type of stakeholder are compiled oo a chz
healthcare transaction blocks. The chain can be considered a chronicle of person's healthcare path through life Spain. Wht
transaction is conducted, the corresponding healthcare parameters (e.g., storage date, first input Data, outputgjedticegal ev
outcomes, etc.) are sent to one or more integrated validation devices. The devices establish a validity of thoa tazdsgetierate
block chain through a proof of all work method. Once the block has been calculated it can be appended to the stakahbldaré
block chain and also the case study validates the various country through chain method.
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(57) Abstract :

India is travelling towards the dream gnegnd clean This project aims at creating a cost efficient track cleaning machine whic
would prove to be a wonderful alternative to the existing system. The project aims at cleaning the track and collectibg boghy

internally and externally.
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(57) Abstract :

My Invention SPT Mobile Banking Provides perhaps the most secure mobile banking and payment or producggammthase method extent
which avoids security problems of the Internet and provides a rapid transfer of transactional information and otheomé&shesired, inclusive
of revenue generating advertisements with the architecture and techniquemeéiiiee Internet data protocol (DTP).Ubiquitous and Versatile
wireless devices provide users weekly and around the clock access to financial services bringing the next marketmemiletiamking, mobile
payment, mobile wallet, mobile money tragrsénd other financial services to users anywhere and everywhere and at essentially anytime. |
while the rate of Internet banking user growth has stabilized, mobile banking is spiking and recent market analystspneaiietthan 968 millio
peope will use the mobile services by 2020. Indeed, banks are fast moving into the mobile market, with many of the largbahlgdibS. bank
and other many country having already introduced some kind of mobile banking technology and with mosthig(aradl many small banks)
expected to have fully mobile banking option in the near future. While in the India only about 29% that currently ubamkiligehave also tried
mobile banking, such is expected to grow to 34% by 2014, with such everydéwprisras checking balances, monitoring recent transactions ¢
paying bills and #ills representing the bulk of activity, and with automatic purchase of goods and services with automatic payment optior
banking channels representing a dramatidaltyeasing industry.
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Document :NA Velammal Knowledge Park, Chennai Kolkata Highway,
No Chennai 601204. Tamilnadu India 601204 Tamil Nadu |
(32) Priority_NA 2)DR.M.MULLAI
Date ' 3)Dr.S.SOUNDARARAJAN
(33) Name 4)DR. S. SELVAKANMANI
of priority :NA 5)DR. P.PRABHU
country 6)Mrs. PRANAMITA NANDA
(86) (72)Name of Inventor :
Internationa 1)B.BALAMUR UGAN
Application :NA 2)DR.M.MULLAI
No ‘NA 3)Dr.S.SOUNDARARAJAN
Filing 4)DR. S. SELVAKANMANI
Date 5)DR. P.PRABHU
(87) 6)Mrs. PRANAMITA NANDA
Internationa,
Publication -
No
(61) Patent
of Addition
to
Application mﬁ
Number °
Filing
Date
(62)
Divisional to
Application :NA
Number  :NA
Filing
Date
(57) Abstract :

Call centers are the essential and preferred method for serving their customers. The call center industry is rapidly growns of
economic growth and customer satisfaction. Due to the advent of automation of call centers leads to a reduction inamorkfor
increase in waiting time. Due to this user may balk or abandon. The waiting time of the customer isgndresa queuing time t
reach a representative or not reached the correct skilled representative. Waiting time can be reduced by incorpaftatikayvizon
gueuing models combined with voice processing of user requirements using machine learnimgraslgdonMarkovian model
forms the queueing system using a contindiime levetdependent quadiirth-anddeath process for which a sufficient condition
the ergodicity is derived. We obtain the numerical solution for the stationary distributiondesith performance measures, st
as the waiting time distribution and the blocking probability are derived. Customer behaviours like frustration, urgeepgtitiod
are identified, and the needs of customers are assessed through initial varemeaiiption. We used natural language processir
(NLP) to extract the customer states and representative actions from call transcriptions. Our results identify andhésuakte
frequent transcription sequences from fruitful conversations and éstingaexpected probability of an outcome when a
representative takes action given a specific customer state. Then, the calls are forwarded to the appropriately Sldlieatinepre
rather than the First come and First Service model. Thus customeratsedatisfied quickly, and waiting time also reduced.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041012799 A
(19) INDIA
(22) Date of filing of Application :24/03/2020 (43) Publication Date08/05/2020

(54) Title of the invention : AN HOLOGRAPHIC WEAPON SIGHT AND METHOD OF PREPARING THE OPTICAL
ELEMENTS, THEREIN

(51) . (71)Name of Applicant :

Internationa§0032|_?gggfo3‘fggggggs&gggggggggg’G03H000102( 1)IGNETTA HOLOGRAPHIC PRIVATE LIMITED

classificatiol ' Address of Applicant :761, L and T By Pass Junction,

(31) Priority Marappalam, Madukkara;oimbatore- 641105, India. Tam

Document :NA Nadu India

No (72)Name of Inventor :

(32) Priority_NA 1)V.VADIVELAN

Date '

(33) Name

of priority  :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application mﬁ

Number °
Filing

Date

(62)

Divisional to

Application :NA

Number  :NA
Filing

Date

(57) Abstract :

The present invention relates to the fabrication of a compact holographic weapon sight using at least two optical leézetgnts,
reducing the compkity of the design and the cost of the holographic sight. The two holographic optical elements in the pres
invention are termed as transmission reticle hologram plate (130) and reflective diffraction grating plate (125). Ttierfathica
two holagraphic optical elements on the same holographic emulsion of silver halide is for avoiding wavelength and tempera
dependable image shift and also the exact parallel placement of the holographic optical element inside of the appgrajing he
weapm sight (100) to ensure the absence of image shift. Herein laser wavelength of 650 nm is specifically used for recQr&lii
(505) the holographic optical elements and also for reconstruction (115) purpose in the apparatus, holographic weapon sig
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041012871 A

(19) INDIA
(22) Date of filing of Application :24/03/2020 (43) Publication Date : 08/05/2020
(54) Title of the invention BI-DIRECTIONAL DC-DC CONVERTER
:H02M000333500(|{(71)Name of Applicant :
H02M0001000000[ 1)TVS Motor Company Limited
(51) International classification B60L0001000000, Address of Applicant :ChaitanyaNo.12 Khader Nawaz
H02MO0003156000(Khan Road, Nungambakkam, Chennai 600 006. Tamil Nadu
H02M0003280000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)SAMRAJ JABEZ DHINAGAR
(32) Priority Date ‘NA 2)KP ARUN
(33) Name of priority country ‘NA 3)K SIVA PRASAD
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A bi-directional DGDC converter (201) and anmard charger (101) with the-tirectional DGDC converter (201) integrated in
it are disclosed for converting a first voltage to a second voltage. Tieebtional DGDC converter (20)Lincludes a transformer
(300b or 400b) for magnetically coupling a primary circuit (300a or 400a) receiving the first voltage on a primary side with
rectification circuit (300c or 400c) on a secondary side. Further, a high voltage power sourcedd@d¢dsed to the rectification
circuit (300c or 400c) for supplying a high voltage to one or more high voltage loads and a low voltage power source (202)
connected to the high voltage power source (104) through a secondary circuit (300d or 400g)yimgsagecond voltage to one
more low voltage loads are disclosed. Thelibéctional DEGDC converter (201) functions in both stationary condition and runni
condition of a powered device.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.202041012885 A

(19) INDIA
(22) Date of filing of Application :24/03/2020 (43) Publication Date : 08/05/2020
(54) Title of the invention : IOT BASED WATER QUALITY MONITORING FOR TEXTILE INDUSTRY
I(gtlgmationa:GosQoosoozoooo,HO4L0029080000,G06Q005000( (711))[N)ﬁ\r7/‘%ﬁ;§pp"cam :
classificatioIG06QO020380000’GO6Q0020100000 Address of Applicant :Associate Professor Departmer
(31) Priority Computer Science & Engineering, Mahendra Institute of
Document :NA Technology, Namakkal Tamil Nadu India
No 2)Dr.S.Sudhakar
(32) Priority_NA 3)Dr.S.Sharavanan
Date ' 4)Dr.A.Vishnu Priya
(33) Name 5)Mrs.C.Karpagavalli
of priority :NA 6)Dr.M.B.Suresh
country 7)Ms. K.Vidhya
(86) 8)Dr. Pankaj Dadheech
Internationa 9)Mr. Gourav Purohit
Application :NA 10)Mr.Sachin Sharma
No ‘NA 11)Ms.K.Kiruthiga
Filing 12)Ms.S.Abinaya
Date 13)Ms.S.Athithi
(87) (72)Name of Inventor :
Internationa, A 1)Dr.V.Priya
Publication - 2)Dr.S.Sudhakar
No 3)Dr.S.Sharavanan
(61) Patent 4)Dr.A.Vishnu Priya
of Addition 5)Mrs.C.Karpagavalli
to ‘NA 6)Dr.M.B.Suresh
Application :NA 7)Ms. K.Vidhya
Number ' 8)Dr. Pankaj Dadheech
Filing 9)Mr. Gourav Purohit
Date 10)Mr.Sachin Sharma
(62) 11)Ms.K.Kiruthiga
Divisional to 12)Ms.S.Abinaya
Application :NA 13)Ms.S.Athithi
Number ‘NA
Filing
Date
(57) Abstract :

The Internet of Things (IoTiy an ecosystem in which objects, entities, or people have unique identities and the capacity to tr
data across a network without needing husitahuman or computeto-computer contact. The 10T enables artifacts to be detecte
remotely operatethrough current network networks, providing incentives for more effective incorporation of the real environ
with computetbased structures, resulting in more exceptional performance, precision, and economic gain. loT board with S
GPRS modem to ebe internet link also fitted with a controller to handle all GHi&Sed online data from UART inputs. Data ce
be linked on a particular platform or social network from which the consumer may access the data.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041013140 A
(19) INDIA
(22) Date of filing of Application :26/03/2020 (43) Publication Date : 08/05/2020

(54) Title of the invention AIAEC- IOT TECHNOLOGY: ARTIFICIAL INTELLIGENT-BASED AGRICULTURE
ENVIRONMENT CONTROL USING IOT TECHNOLOGY.

(51) 104N0007180000,A01G0009240000,A01G002200¢c|(” IName of Applicant :
Internationa , o1 047040000, H04W0004800000 1)Dr. P. SURESH (PROFESSOR)
classificatiol ' Address of Applicant :DEPARTMENT OF
(31) Priority MECHANICAL ENGINEERING, MUTHAYAMMAL
Document :NA ENGINEERING COLLEGE RASIPURAMB37408,
No TAMILNADU, INDIA. PAN NO: BMYPS3659C Tamil
(32) Priority_NA Nadu India
Date : 2)Dr. S. LAVANYA (PROFESSOR)
(33) Name 3)Dr. N. SUTHANTHIRA VANITHA (PROFESSOR)
of priority  :NA 4)Dr. J. PREETHA (PROFESSOR)
country 5)Dr. T. KOWSALYA (PROFESSOR)
(86) 6)Dr. P. GOPINATH (PROFESSOR)
Internationa 7)Dr. C. VIGNESHWARAN (ASSOCIATE
Application :NA PROFESSOR)
No ‘NA 8)Dr. N. SARAVANAN (PROFESSOR)
Filing 9)Dr. B. GOPI (PROFESSOR)
Date 10)Dr. C. SELVI (PROFESSOR)
(87) (72)Name of Inventor :
Internationa, | 1)Dr. P. SURESH (PROFESSOR)
Publication ° 2)Dr. S. LAVANYA (PROFESSOR)
No 3)Dr. N. SUTHANTHIRA VANITHA (PROFESSOR)
(61) Patent 4)Dr. J. PREETHA (PROFESSOR)
of Addition 5)Dr. T. KOWSALYA (PROFESSOR)
to NA 6)Dr. P. GOPINATH (PROFESSOR)
Application 'y /x 7)Dr. C. VIGNESHWARAN (ASSOCIATE
Number PROFESSOR)
Filing 8)Dr. N. SARAVANAN (PROFESSOR)
Date 9)Dr. B. GOPI (PROFESSOR)
(62) 10)Dr. C. SELVI (PROFESSOR)
Divisional to
Application :NA
Number :NA
Filing
Date
(57) Abstract :

The Invention AIAEC IOT Technology An Internet-of-Thing (I0T) method for improving ROI of farming includes placing a
plurality of advanced sensor hubs in predetermined locations in a farm, each hub including a meteorological data aggtésitic
and an environmental data collien system; and monitoring key elements in the growing of plants from a plurality of sensor t
including lighting, humidity, temp, soil moisture, and elements that influence plant growth. The invention relates t@grsmiante
monitoring system ksed on a Web of Things. The system includes a CPU, connected with a smart sensor, a smart adjusting
controlling device, a redlme image and video monitoring apparatus, a transmission apparatus, an alarm system and a term
CPU is connected witthe smart sensor, the smart adjusting and controlling device, tiemeamage and video monitoring
apparatus, the transmission apparatus, the alarm system and the terminal via the wireless network controlling systemaend
agriculture monitang system is powered via a solar energy powering apparatus. The Web of Things agriculture smart detec
control system can greatly increase manufacturing and managing efficiency, save manpower, and can conveniently prayidt
scientific datatlieoretical support to aspects such as various agricultural fields or researches; and the important function the
obvious in the highly automated and intelligent zed society.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.202041015665 A
(19) INDIA
(22) Date of filing of Application :09/04/2020 (43) Publication Date : 08/05/2020

(54) Title of the invention : ALERT FOR UNLOADING AND TRACKING SYSTEM FOR CONSIGNMENT BY LAND
TRANSPORTATION

(51) (71)Name of Applicant :

classificatiol ' Address of Applicant :FLAT 313, BLOCK E, RAMANI

(31) Priority SHRISTI APARTMENTS, TRICHY ROAD, OPPOSITE T

Document :NA SHANTHI SOCIAL SERVICES, COIMBATORE. Tamil

No Nadu India

(32) Priority_NA 2)A S KRISHNAN

Date ' 3)A S ARJUNESH

(33) Name (72)Name of Inventor :

of priority :NA 1)A R SURESH

country 2)A S KRISHNAN

(86) 3)A S ARJUNESH

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application mﬁ

Number
Filing

Date

(62)

Divisional to

Application :NA

Number ‘NA
Filing

Date

(57) Abstract :

ALERT FOR UNLOADING AND TRACKING SYSTEM FOR CONSIGNMENT BY LAND TRANSPORTATION Abstract The
present invention facilitates alerting to unload the consignment (discrete packages) at the destination station andrttaciongly
the location of the consignment transported byaad wagons (Goods van / Wagon) or by railway wagons (Goods van / Wagc
Particularly it relates the consignment to the wagon by which it is transported and alerts service personnel e wdosighment
at the destination. Moreover, it gives real time status / location of the consignment to authorities, consignor and.consignee
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201931010903 A
(19) INDIA
(22) Date of filing of Application :20/03/2019 (43) Publication Date : 08/05/2020

(54) Title of the invention : DEVELOPMENT OF COMPOSITE BONE SCAFFOLD USING HYDROXYAPATITE DERIVED
FROM CAPRINE BONE BIGWASTE AND POLYLACTIC-CO-GLYCOLIC ACID (PLGA)

:H04L002908000(|(71)Name of Applicant :
HO3K000335600C| 1)EMON BARUA
(51) International classification H04W001204000(  Address of Applicant :H.NO:24, ARUNODOQOY
A61B0017000000|PATH,CHRISTIAN BASTI,GUWAHATI-781005,ASSAM
A01N006304000C|Assam India
(31) Priority Document No ‘NA 2)PAYEL DEB
(32) Priority Date ‘NA 3)SUMIT DAS LALA
(33) Name of priority country ‘NA 4)ASHISH BHALCHANDRA DEOGHARE
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)EMON BARUA
(87) International Publication No " NA 2)PAYEL DEB
(61) Patent of Addition to Application Numk:NA 3)SUMIT DAS LALA
Filing Date :NA 4)ASHISH BHALCHANDRA DEOGHARE
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a novel process for development of bone scaffold using naturally demagdridb The invention
relates to fabrication of composite baeaffold from novel hydroxyapatite derived from caprine bonengiste and PLGA using a
modified gas foaming technique. Scaffolds prepared at 5 wt% PLGA and 95 wt% of caprine boneHii&riisplays best optimize
physiceamechanical, in vitro bioactivejddegradable and biocompatibile properties sufficient to replace or repair damaged bc
tissues.
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Publication After 18 Months:

The following Patent Applications have been published undeBection 11A (3) of The Patents (Amendment) Act, 2005. Any
Person may file representation by way of opposition to the Controller of Patents at the appropriate office against the graoft
the patent in the prescribed manner under section 25(1) of the Patenfdmendment) Act, 2005 read with the rule 55 of The
Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811033385 A
(19) INDIA
(22) Date of filing of Application :05/09/2018 (43) Publication Date : 08/05/2020
(54) Title of the invention : NOVEL PROCESS FOR PREPARATION OF PURE PET FROM WASTE PET
:C08G006318300|(71)Name of Applicant :
C07C006703000C| 1)Baba Farid College Bathinda, Punjab
(51) International classification €08J0011240000 Address of Applicant :Baba Farid College Muktsar Road
C07C005109000((Bathinda Punjab Punjab India
A01K0029000000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Vivek Sharma
(32) Priority Date ‘NA 2)Dau Dayal Agarwal
(33) Name of priority country :NA
(86) International Application No :NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a process to prepare pure PET (Poly (ethylene terephthalate)) by polymerization of pure vV
(Monohydroxyethyl Terephthalate) monomer obtained from depolymerization of RE$teising hydrotalcite as catalyst and poly
as solvent. More patrticularly the process comprises the depolymerization of waste PET into MHT monomer and polymetiiz
resulting MHT monomer into pure PET. This pure PET can be used in higherpidisation such as food grade applications.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811041353 A
(19) INDIA
(22) Date of filing of Application :01/11/2018 (43) Publication Date08/05/2020

(54) Title of the invention : IMPROVED TOPICAL COMPOSITION OF ADAPALENE FOR ACNE TREATMENT AND
METHOD THEREOF

:A61K000900000(|(71)Name of Applicant :
A61K0036710000[ 1)SHOOLINI UNIVERSITY OF BIOTECHNOLOGY AND
(51) International classification A61K0031192000|MANAGEMENT SCIENCES
A61K0009060000(  Address of Applicant :Post Office Box No. 9, Head Post
A61Q001900000C|Office, The mall, Solari 73212, Himachal Pradesh, INDIA
(31) Priority Document No ‘NA Landline Ph. No.: 0179308000 Email:
(32) Priority Date ‘NA registrar@shooliniuniversity.com Himachal Pradesh India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)DR. NEGI POONAM
Filing Date ‘NA 2)NIDHI
(87) International Publication No *NA 3)UPADHYAY NAVNEET KUMAR
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Present invention discloses an improved formulation for acne treatment. The said formulation is a synergistic combination ¢
adapalene and seed oil of Nigella sativawith no known side effects of adapalene such as dry skin, burning, itchingsraadTewy
has been achieved by mixing adapalene with Nigella sativa seed oil in optimum concentrations such that the side effacesial
but effect against the acne is increased. The formulation of the present invention has also an added advantagd cflsastiofe
adapalene which has been achieved by encapsulation of the drug (adapalene) inside the nanostructured lipid carriers whic
protects the skin from the direct exposure to drug, thereby further reducing the side effects. Moreover theahligedieed oil
improves the skin hydration and reduces the itching and irritation caused by acne.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing ofApplication :01/11/2018

(21) Application N0.201811041365 A

(43) Publication Date : 08/05/2020

(54) Title of the invention : AN IMPROVED PROCESS FOR THE SYNTHESIS Gt YORO-A-[2-METHYL-L-OXOPROPYL}

Y-OXO-N-B-DIPHENYLBENZENE BUTANAMIDE

(51) International classification :C10G11/11{(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MANKIND PHARMA LTD
(32) Priority Date ‘NA Address of Applicant :208, OKHLA INDUSTRIAL ESTATE
(33) Name of priority country ‘NA PHASE IIl NEW DELHF110020, INDIA Delhi India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)BHAVSAR, JIGAR
(87) International Publication No NA 2)AHAMAD, GHUFRAN
(61) Patent of Addition to Application Number ‘NA 3)BHATT, NAVNEET
Filing Date ‘NA 4)BHASHKAR, BHUWAN
(62) Divisional to Application Number ‘NA 5)KUMAR, ANIL
Filing Date :NA
(57) Abstract :

The present invention relates to a process for the preparatiefiunird-a-[2-methyH-oxopropyl}y-oxo-N-P-
diphenybenzenebutanamide, the diketone intermediate of atorvastatin of Formula |
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :01/11/2018

(21) Application N0.201811041418 A

(43) Publication Date : 08/05/2020

(54) Title of the invention : PROCESS OF ELECTROLESS NICKEL/NICKEL PHOSPHIDE (EN) DEPOSITION ON GRAP}

SUBSTRATES

(51) International classification

:G11B000584000t
C09K000314000C
C23C001836000C
H01L0021762000
C23C001816000C

(71)Name of Applicant :

1)International Advanced Research Centre for Powder

Metallurgy and New Materials (ARCI)

Address of Applicant :Plot No. 102, Institutional Area, Sec

44, Gurgaon122003, Haryana, INDIA Haryana India

(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Karanjai Malobika
(33) Name of priority country ‘NA 2)Borse Pramod Hiralal
(86) International Application No ‘NA 3)Ayyagari Sivakumar
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The inventiorrelates to a process of electroless nickel/nickel phosphide (EN) deposition on graphite substrates for use in he
as dies, punches and other applications involving high temperatures under different atmospheres. The activated grapdiie s
deposited with nickel/nickgbhosphide in a plating bath having Ni and phosphorus containing salts. The graphite is activated
technique selected from chemical followed by thermal treatment; mechanical polishing followed by thermal treatment; imecl
polishing & chemical etching followed by thermal treatment; and laser texturing, prior to immersing in plating bath goNtagalh
solution mixed with sodiurmypophosphite in a molar ratio of 4:1 to 1:2 at38d C with pH of 7.5 to 9 using NaOH stian for 15

minutes to 3 hours. The coated substrate is dried, and subjected to thermal treatment in air, H2, N2, or O2 atmospht?20 &t :
to obtain uniform deposition of crystalline-Ri

No. of Pages : ZNo. of Claims : 2.

The Patent Office Journal No. 19/2020 Dated 08/05/2020

18356



(12) PATENTAPPLICATION PUBLICATION (21) Application No.201811041530 A
(19) INDIA

(22) Date of filing of Application :02/11/2018 (43) Publication Date : 08/05/2020
(54) Title of the invention : AN ENERGY EFFICIENT AIR CONDITIONING SYSTEM AND METHOD THEREOF
:F24F000500000|((71)Name of Applicant :
F28D002002000(| 1)ShivNadar University
(51) International classification F28D002000000(  Address of Applicant :NH91, Tehsil Dadri, Gautam Buddh
F25B000502000(|Nagar, Uttar Pradesh 201314, India Uttar Pradesh India
F25B004104000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Dr. Nitinkumar D. Banker
(32) Priority Date ‘NA 2)Dr. Devendra Dandotiya
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present inventioprovides an energy efficient air conditioning system WitM based energy or heat storage medium in the
refrigerant path. The air conditioning system of the present invention provides peak power saving at times of high demgdnd

load conditions, ¥ providing an additional PCM based condenser positioned in the refrigerant path which enables the refrige
reject heat to the said PCM during high ambient outside temperatures, thereby reducing the power consumption of ttieranmy
system. Brther the system also eliminates the need of external charging system for the PCM. The PCM gets regenerated ¢
during low load or low ambient temperatures (night time) by natural convection heat transfer process. Thus the aimgpnditiol
system 6the present invention provides enhanced energy efficiency. [Figure to be published along with abstract: Figure 2]

No. of Pages : ZNo. of Claims : °

The Patent Office Journal No. 19/2020 Dated 08/05/2020 18357



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :02/11/2018

(21) Application N0.201811041561 A

(43) Publication Date : 08/05/2020

(54) Title of the invention : MULTIVARIATE DATA COMPRESSION SYSTEM AND METHOD THEREOF

:HO04N001323900(|(71)Name of Applicant :
G06T0007200000| 1)Indian Institute of Technology Delhi
(51) International classification G06T0009000000] Address of Applicant :Hauz Khas, Nédelhi-110016, Delhi
G06T0001000000(India
G06T0015200000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Swades De
(32) Priority Date ‘NA 2)Mayukh Roy Chowdhury
(33) Name of priority country ‘NA 3)Sharda Tripathi
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A smart sensing architecture (100) includes smart meters (102) and processing units (104). The smart meters (102)dgener:
transmit multidimensional data streams to the processing units (104). A processing unit (104) determines an optimuenfoatc!
multidimensional data stream and generates a multidimensional batch of data. The processing unit (104) reducealitynodise
multidimensional batch of data using principal component analysis to generatalgriemsional batch of data and performs

compressive sampling on the lalimensional batch of data to generate a compressed batch of data, thereby savingtbahdwid

transmission.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811041602 A
(19) INDIA
(22) Date of filing of Application :02/11/2018 (43) Publication Date : 08/05/2020

(54) Title of theinvention : A GENETICALLY ENCODED FRET BASED TOOL FOR DYNAMIC SENSING OF HG2+ IN
LIVING CELLS

:GO1N002164000|(71)Name of Applicant :
G01N003354200C| 1)Mohd Mohsin
(51) International classification A61B0005145000f Address of Applicant :Deptt. of Biosciences, Jamia Millia
G01N002177000C|Islamia, New Delhi 110025 Delhi India
B82Y0015000000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Mohd Mohsin
(32) Priority Date ‘NA 2)Neha Soleja
(33) Name of priority country ‘NA 3)Ovais Manzoor
(86) International Application No ‘NA 4)Mohamad Aman Jairajpuri
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a novel tool to measure and monitor the flux mechanism of mercury (Hg2+) ions in #ikslivil
Mercury is a potent toxicant that intnaces free radicals in the body leading to oxidative damage and disrupting various metal
functions of a cell. Conventional techniques to analyse Hg2+ are invasive, suffer from the disadvantages of high awsitjVibyv ¢
and selectivity. To overcontbese limitations, a method for the rapid, random prototyping ofgenetically encoded fluorescence
resonance energy transfer (FREfEsed nanosensor for mercury, named as Fluorescent indicator protein for Hg2+(FLIPH) w
developed using a mercury sensing dgnmMerP flanked by donor ECFP (Enhanced cyan fluorescent protein) and acceptor V
fluorophores at Nand Gterminus respectively. FLIPH offers a measurable fluorescent signal in response to the binding of H
pH stability, specificity, metal ioeffect and affinity was scrutinized for in vitro characterization of the nanosensor. The senso
found highly specific to Hg2+and binds itwith an apparent affinity (Kd) of 34.90uM, thus providing a linear detectiorordtge+
guantification betweef1.80uM and 58.88uM. A highly responsive saturation curve was obtained with the addition of mercul
in vivo conditions in bacterial cells. Moreover, FLIPH was also targeted to yeast and mammali&d®BlEEells that allowed

dynamic in vivo monitorig of Hg2+ concentration, proving its potential application in eukaryotic systems. We demonstrated
mercury, that we could obtain a set of constructs with heterogeneous affinity and ample FRET dynamics for in vivo applical
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811041614 A

(19) INDIA
(22) Date of filing of Application :02/11/2018 (43) Publication Date : 08/05/2020
(54) Title of the invention : TANK FABRIC COLLAPSIBLE WITH COVER
:E03B000303000|(71)Name of Applicant ;
B65D008876000(| 1)ORDNANCE EQUIPMENT FACTORY, (A UNIT OF
(51) International classification D06B000310000((ORDNANCE FACTORY BOARD UNDER MINISTRY OF
B65D000814000(|DEFENCE, GOVERNMENT OF INDIA
B01D002100000(|  Address of Applicant :ORDNANCE EQUIPMENT
(31) Priority Document No ‘NA FACTORY POST BOX NO. 76 PHOOL BAGH KANPUR Utte
(32) Priority Date ‘NA Pradesh India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)SUMIT KUMAR SRIVA STAVA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The Tank Fabric Collapsible with Cover is a static light weight collapsible tank made up of natural fabric cloth cafcas)flax
Tank has a cylindrical body with circular top and bottom. The top portion of the tank is prowttidépok filled pockets along wit
rim in order to make the tank self supporting for fillidgcover is also provided to cover the tank so that it prevents the water fi
pollution by dust, dirt, and rain water or any other impurities. Tank is alsadgebwith hose pipe at two places for discharging w
when required. The tank is made of natural fibre and it is easily foldable in the small volume and transportable. Tintetsohbdis
for storage of water for the domestic, agriculture and industrnygse and also useful during the camping at forest and remote ¢
during field operations for storing water up to different volume.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811041629 A
(19) INDIA
(22) Date of filing of Application :02/11/2018 (43) Publication Date : 08/05/2020

(54) Title of the invention : PROCESS FOR ENHANCING BIOMASS PRODUCTIVITY BY HIGH DENSITY CULTIVATION
MICROALGAE

:C12N000112000/(71)Name of Applicant :
C07K001640000C| 1)ONGC (OIL AND NATURAL GAS CORPORATION
(51) International classification C12P000300000C(LIMITED)
A01G003300000C|  Address of Applicant :Pandit Deendayal Upadhyaya Urja
G06T000724600C|Bhawan 5, Nelson Mandela Marg, Vasant Kunj, New Delhi
(31) Priority Document No ‘NA 110070, India Haryana India
(32) Priority Date :NA 2)INDIAN INSTITUTE OF TECHNOLOGY, GUWAHATI
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Goswami Gargi
Filing Date ‘NA 2)Sinha Ankan
(87) International Publication No " NA 3)Kumar Ratan
(61) Patent of Addition to Application Numk:NA 4)Dutta Babul Chandra
Filing Date ‘NA 5)Singh Harendra
(62) Divisional to Application Number ‘NA 6)Das Debasish
Filing Date ‘NA
(57) Abstract :

The present invention relates to a process for enhancing biomass productivity using strain of Chlorella sp. FC2 1IT@agdb@p
steps of: inoculatingtrain of Chlorella sp. FC2 IITG in an automated bioreactor using optimized BG11 medium; performing ¢
to obtain dynamic profile of growth and substrate utilization; evaluating growth performance of Chlorella sp. FC2 IITG unde
different concentratins of CO2 in an inlet gas stream of said bioreactor; assessing growth of Chlorella sp. FC2 IITG under ¢
aeration rates to determine optimum biomass titre and productivity; developing a phosphate feeding strategy/trace bamdemis
feeding (TME) feeding strategy for assessing effect of phosphate and TME on specific growth rate of Chlorella sp. FC2 IITC
establishing a correlation between incident light intensity (I_0) and specific growth rate () of Chlorella sp. FC2 tifiafioic
increase of light intensity during the cultivation in bioreactor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811041660 A
(19) INDIA
(22) Date of filing of Application :02/11/2018 (43) Publication Date : 08/05/2020

(54) Title of the invention : A PROCESS FOR SYNTHESIZING A CATALYTIC FORM OF CRYSTALLINE MUILHVEL
POROUS ZEOLITE

:C01B0039380001((71)Name of Applicant :
B01J0029035000| 1)INDIAN INSTITUTE OF TECHNOLOGY ROPAR
(51) International classification B01J0035060000|  Address of Applicant :INDIANNSTITUTE OF
C06B002100000C|TECHNOLOGY ROPAR, Nangal Road, Rupnagd#®0001,
C01B003948000C|Punjab, India Punjab India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)SRIVASTAVA, Rajendra
(33) Name of priority country ‘NA 2)RANI, Poonam
(86) International Application No :NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a process for synthesizing a catalytic form of a crystallineleudt porous zeolite by utilizing a silica source, an
alumina source and structure directing agent to form a reaction mixture, which is stirred to form a gel. The gel ecrystabiair
a first form of the crystalline muHevel porous zeolite. fie first form of the crystalline multevel porous zeolite is processed usit
various steps to obtain a second form of the crystalline #ewki porous zeolite. The second form of the crystalline AeNgl
porous zeolite is iteratively treated with@ammonium source to generate NH4+ exchanged crystalline-lenati porous zeolite anc
calcined to obtain the catalytic form of the crystalline rieitiel porous zeolite. The catalytic form of the crystalline ralel
porous zeolite is a nanoparticlélvan intercrystalline micremesemacroporous structure and may be used to achieve higher
catalytic activity.

No. of Pages : ZNo. of Claims : 1

The Patent Office Journal No. 19/2020 Dated 08/05/2020 18362



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811041717 A

(19) INDIA
(22) Dateof filing of Application :03/11/2018 (43) Publication Date : 08/05/2020
(54) Title of the invention : HINGE ASSEMBLY FOR DOORS AND WINDOWS
:E05D0011000001((71)Name of Applicant :
E05D000710000(C| 1)D.P. GARG & CO. PVT. LTD.
(51) International classification EO05D000302000C|  Address of Applicant :R210B, Phas€, Noida 201305 (U.P.
E05D000700000C|INDIA Uttar Pradesh India
EO05D001110000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Mr. Shashi Mohan Garg
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The hinge assembly of the present invention has a plurality of knuckles (06), a hinge pin (01) axially inserted int&leh€Ohua
pair ofhinge leaves (04), one end of the hinge leaves are held together by means of a hinge pin (01) the other end of the le
connected to door frame and the door, knurling (02) at pin (01), a plurality of screw holes (03), a pin gap (05). Euptiesmth
invention provides a door hinge assembly that holds the flaps/ leaves of the hinge without using any button tippimg af tiveti
pin. The pin is knurled at a preferred position in a manner such that it adds to the ease in handling and wioekinmggef also
reducing the cost of manufacturing.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811041864 A

(19) INDIA
(22) Date of filing of Application :05/11/2018 (43) Publication Date08/05/2020
(54) Title of the invention : A PROCESS FOR DETERMINING QUALITY OF FLUID IN A DEFINED SPACE
:GO1NO003300000|(71)Name of Applicant :
G06F0016951000, 1)DIRECTOR GENERAL, DEFENCE RESEARCH &
(51) International classification GO1N000110000C|DEVELOPMENT ORGANIZATION (DRDO)
GO1N000126000C|  Address of Applicant :MINISTRY OF DEFENSE,
G06F0016310000|GOVERNMENT OF INDIA, ROOM NO.348, BVING. DRDO
(31) Priority Document No ‘NA BHAWAN, RAJAJI MARG, NEW DELHF110011, INDIA Delhi
(32) Priority Date ‘NA India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)VALA KIRITKUMAR HEMRAJBHAI
Filing Date :NA 2)SATYENDRA KUMAR VISHWAKARMA
(87) International Publication No *NA 3)KULBHUSHAN RAI
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure envisages a system and a method for determining quality of fluid in a defined space or open space
combination of both. The system comprises a sensor (10), a plurality of sampling lines (100, 200), a first pumping Yavide (2
second pumping device (30). The sampling lines (100, 200) have two outlets one outlet leading towards the sensoe(b®ear
for purging. The process comprises: i.simultaneously drawing samples of fluid from locations in a cluster, ii.perii@troirce f
sensing on the mixture of samples; and iii.in case quality is above a threshold, performing first order sensing onfeomixture
another cluster; iv.in case quality is below threshold, performing second order sensing sequentially on indiviglealin identifie
cluster. By providing simultaneous purging, the process of the present disclosure optimizes process cycle time, andnmimbai
of sensors required.
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(12) PATENT APPLICATIONPUBLICATION (21) Application No.201811041875 A
(19) INDIA

(22) Date of filing of Application :05/11/2018 (43) Publication Date : 08/05/2020
(54) Title of the invention : FIXED TYPE GRAPPLE ASSEMBLY
:E21B001916000/(71)Name of Applicant ;
A61H000102000(| 1)DEERE & CO.
(51) International classification H02B001113300(|  Address of ApplicantOne John Deere Place, Moline, IL
E05D000302000({61265, United States. U.S.A.
A47L0015420000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)VINOD KUMAR VELAYUDHAN
(32) Priority Date ‘NA 2)DEVENDRA THAKUR
(33) Name of priority country ‘NA 3)MANISH KUTE
(86) International Application No ‘NA 4)KAMALPREET SINGH
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A fixed type grapple assembly (20) coupled with a machinettre (10) is disclosed. The fixed type grapple assembly (20) inc
a plurality of grapple arms having a movable tong (26), and a fixed tong (28) pivotally coupled to the movable tongt(a@jrstc
pin joint (30); and a linkage structure (24) ptad to the fixed tong (28), wherein the movable tong (26) includes a second pin
(32), the movable tong (26) being configured to be coupled to a second actuator (22) machine structure (10) aboutphejsid:
(32), and a first part (24a) of@Hinkage structure (24) is coupled with the fixed tong (28), and a second part (24b) of the linka
structure (24) is coupled with a stick (14) of the machine structure (10). To be published with Rigs. 2a
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :05/11/2018

(21) Application N0.201811041912 A

(43) Publication Date : 08/05/2020

(54) Title of the invention : DEVICE FOR REDUCING MOISTURE FROM FOOD GRAINS

(51) International classification

:A47J003706000l
GO01N003302000t
F24C000708000(
GO01N002204000

(71)Name of Applicant :
1)Chitkara Innovation Incubator Foundation
Address of Applicant :SCO: 16061, Sector9C, Madhya
Marg, Chandigarh160009, India. Chandigarh India

F26B002522000(|(72)Name of Inventor :

(31) Priority Document No ‘NA 1)MOLLA, Kamarur Zaman
(32) Priority Date ‘NA 2)SINGH, Gurasees
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present discloseiprovides an apparatus for reducing moisture from food grains. The apparatus includes: a hopper coug
housing configured to receive food grains from inlet of hopper and hold food grains; a set of sensors, operatively totipéed w
hopper, corifjured to measure moisture content in food grains; a plurality of hot plates operatively coupled to the hopper, ar
configured to allow flow of food grains to an outlet; a plurality of heating rods such that at least one of the pluraéitingfrods is
operatively coupled to a corresponding at least one of the plurality of hot plates; and control unit operatively cdepfddradity o
heating rods and configured to control heating, using the plurality of heating rods, of the food grains, Haseteasured moistur
content in the food grains, flowing via the plurality of hot plates.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811041916 A
(19) INDIA
(22) Date of filing ofApplication :04/11/2018 (43) Publication Date : 08/05/2020

(54) Title of the invention : A SYSTEM AND METHOD FOR MANAGING SECURITY CODES TO RECOVER A PRIVATE |
OF A HARDWARE WALLET

:H04L000930000(|{(71)Name of Applicant :
H04L0009080000| 1)Gaurav Dubey
(51) International classification HO04L0009320000[  Address of Applicant :8H, S Block Yashoda Nagar Kanpu
H04L0029060000|Uttar Pradesh India 208011 Uttar Pradesh India
G06F002173000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Gaurav Dubey
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a system and method for recovery of a private key of a hardware wallet. The hardware wi
communicatesvith each other, the hardware wallet includes the private key which is associated with one or more security ct
security code retrieve engine retrieves retrieve the one or more security codes from the other hardware wallets; g private ki
calculationengine performs calculation on the retrieved one or more security codes; a private key generation engine gener¢
private key based on the calculation. The generated private key is operable to be stored in one ortramiEtapnstorage units o
the hardware wallet.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811041918 A

(19) INDIA
(22) Date of filing of Application :06/11/2018 (43) Publication Date : 08/05/2020
(54) Title of theinvention : A BATTERY PACK MODULE STRUCTURE
:HO01MO000210000(|{(71)Name of Applicant :
HO01M0010625000 1)MARUTI SUZUKI INDIA LIMITED
(51) International classification HO01M0010655600( Address of Applicant :1 Nelson Mandela Road, Vasant Kt
H01M0010613000|New Delhi110070, India. Delhi India
HO01M0010655400|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)ABHISHEK KUMAR
(32) Priority Date ‘NA 2)SHASHANK SHARMA
(33) Name of priority country ‘NA 3)MOHD. IMRAN KHAN
(86) International Application No ‘NA 4)VIKRA NT GANGWAL
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a battery pack module structure (100) for packing a plurality of battery cells (g@tlipindbn
direction to avoid expansion. The structure (100) includes a pair of side enclosingi02teH03), a rear end plate (104), and a fi
end plate (105, 300) to pack the battery cells (101) in a row. Thednohplate (105) is coupled to the pair of side enclosing plai
(102, 103) at fronend (F) to apply constant compressive force orpthrlity of battery cells (101). The froend plate (105, 300)
includes a base plate (301) and two &SE shape-€ndplatea(0Eet :
applies compressive force on the battery cells (101) to avpighsion. [[TO BE PUBLISHED WITH FIG. 3]]
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :06/11/2018

(21) Application N0.201811041919 A

(43) Publication Date : 08/05/2020

(54) Title of the invention : PROTECTION STRUCTURE FOR FUEL FEED PUMP

:FO4D0005000001|(71)Name of Applicant ;
B29C006518000(| 1)MARUTI SUZUKI INDIA LIMITED
(51) International classification F24S002560000C| Address of Applicant :1 Nelson Mandela Road, Vasant Kt
F04D002970000(|New Delhi, Delhi 110070, India Delhi India
F02M003704000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)RAHUL DEV
(32) Priority Date ‘NA 2)KIRAN PAL
(33) Name of priority country ‘NA 3)HARMEET SINGH
(86) International Application No ‘NA 4)VN BHASKER
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Described herein is a protection structure (100) for fuel feed pump of a vehicle. The protection structure (100) irotudkasbase
(102) having a slanting roof (104) about its outer periphesstical walls (106) formed on a central region of the circular base (1
at the side of slanting roof (104), wherein the vertical walls (106) include a portion where two parallel vertical wal|sLQ&®) are
spaced apart from each other at a dist@moceesponding a gap between two feed ports (302) of the fuel feed pump; and a plur
legs (1081, 1082) formed, diametrically opposite to each other, on the slanting roof (104) of the circular base (102), wherei

away from the slanting rog¢f.04), the legs (108, 1082) are formed with cantilever sndipconnectors (114, 1102).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811041963 A
(19) INDIA
(22) Date of filing ofApplication :06/11/2018 (43) Publication Date : 08/05/2020

(54) Title of the invention : COMPOSITE HERBAL PROPHYLACTIC FORMULATION FOR PREVENTING THE
OCCURRENCE OF SYMPTOMS OF ACUTE MOUNTAIN SICKNESS

:A61K003618500(|(71)Name of Applicant :
A61K0036610000{ 1)CHAIRMAN, DEFENCE RESEARCH &
(51) International classification A61K0036906400|DEVELOPMENT ORGANISATION (DRDO)
A61K0036670000| Address of Applicant :Ministry of Defence, Govt. of India,
A61K0008970000|Room No. 348, BNing, DRDO Bhawan, Rajaji Marg, New
(31) Priority Document No ‘NA Delhi-110011, India Delhi India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)SUNIL KUMAR HOTA
(86) International Application No ‘NA 2)KUSHAL KUMAR
Filing Date ‘NA 3)KALPANA KUMARI BARHWAL
(87) International Publication No *NA 4)ASHISH KUMAR
(61) Patent of Addition to Application Numt:NA 5)HITESH KUMAR
Filing Date ‘NA 6)SHWETA SAXENA
(62) Divisional to Application Number ‘NA 7)OM PRAKASH CHAURASIA
Filing Date ‘NA
(57) Abstract :

The herbal prophylactic formulation for acute mountain sickness comprises of crude extract of Arjun Tree (Terminalizadejun
powder, Water Lily (Nymphaea rubra) rhizome powder and Sandalwood (Santalum album) heartwood powder mixed in the
1:1:0.25 which was further mixed with equal proportion of condiments viz., Dhania (Coriandrum sativum) fruit, Clove (Syzyt
aromatiam) flower buds, Black pepper Piper nigrum seed powder, Badi elaichi (Amomum subulatum) seed powder, fruit of
(Myristica fragrans) anddible Karpur (camphor) powder mixed in a standardized optimal ratio of 1:0.5:0.5:0.5:0.3:0.5. The
formulation comains arjunolic acid (0.3667 pg/mg ), quercetin (0.1038 pg/mg) ssahtalol (0.019 pug/mg). When administered ¢
optimized dose of 30 mg/kg body weight along with-PRO ml of water, the composite herbal formulation with the specific
proportion of eak ingredient shows prophylactic efficacy for Acute Mountain Sickness at a high success rate on human sub
altitudes of 17500ft.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811041982 A

(19) INDIA
(22) Date of filing of Application :06/11/2018 (43) Publication Date : 08/05/2020
(54) Title of the invention : STEERING WHEEL CONTROLLER SYSTEM
:G06F000304880|(71)Name of Applicant :
G06F000301000(| 1)HYUNDAI MOTOR COMPANY
(51) International classification G06F002131000(|  Address of Applicant :12, Heolleusrg, Seochegu, Seoul
B60R001602300(|06797, Republic of Korea Republic of Korea
B60K003706000(C| 2)KIA MOTORS CORPORATION
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)KUDIPUDI, Venkatesh
(33) Name of priority country ‘NA 2)LEE, Jaejun
(86) International Application No ‘NA 3)NATHANI, Nagarjuna
Filing Date ‘NA 4)MANURU, Sitarama, Murthy
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A controller system mounted on the steg wheel of a vehicle, comprising of at least one touch screen to receive an input frol
operator; feedback module to send a vibration feedback to the operator; character recognition module having a libdafineftip!
gestures and pressure valaesl body control module (BCM) for activating and controlling various electrical units or systems 1
vehicle. The input gesture or pressigitially sensed by the touch screen which is formed from at least two pressure sensiti
selected frontight pressure sensitive layer and moderate pressure sensitive layer. . After the pressure level of the input issst
sent to the character recognition module, which compares the received input with the list of gestures or pressureadgsiues alr
preinstalled in it. If the input by the operator is not recognized, then the module asks the operatmutctiie gesture or pressure
an indication from the buzzer (beep sound). And, if the input is correctly recognized by the character recogghitiona feedback
is provided to the operator after receiving the input, to acknowledge its receipt. The character recognition modulestbemtisen
signals to the body control module (BCM) based on the comparison of the input with the savegebstirefs or pressure values. ~
control signal received by the BCM defines the operation to be performed by it. The BCM then generates control pulsethba
input that it received from the character recognition module and sends them to the idievridesl or systems of the vehicle to
control their operation thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811041985 A

(19) INDIA
(22) Date of filing of Application :06/11/2018 (43) Publication Date : 08/05/2020
(54) Title of the invention : MULTIPLE ACCESS METHOD IN WIRELESS TELECOMMUNICATIONS SYSTEM
:H04L002726000(|{(71)Name of Applicant :
HO04L0005000000| 1)INDIAN INSTITUTE OF TECHNOLOGY DELHI
(51) International classification H04L0025030000[ Address of Applicant :Hauz Khas, New Delhi 110016, Ind
H01Q002106000(|Delhi India
H04L0001040000|(72)Name oflnventor :
(31) Priority Document No ‘NA 1)MOHAMMED, Saif, Khan
(32) Priority Date ‘NA 2) KHAMMAMMETT], Venkatesh
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a multialecess method for OTFS based communication systems, which is free from multius
interference (MUI) and intecarrier interfereae (ICI). The present invention resolves the problem of the prior art by being able
avoid interference between the information transmitted by different terminals on adjacent DDRBs, without the need famn@sie
In the present invention, DDRBs allded to each user terminal are spaced apart at equal intervals both in the Delay as well ¢
Doppler domain. Due to this type of regular spacing in both the Delay and the Doppler domain, each terminals infornafjioe.,
after OTFS modulation} limited to a subset of the entire tisfrequency domain and does not occupy the entire-tisguency
region. The timdrequency signal of each mobile terminal is allocated to a different subset of the entifeetjoency region so the
they do not iterfere with each other. (to be published with Figure 9)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817006987 A
(19) INDIA
(22) Date of filing of Application :23/02/2018 (43) PublicatiorDate : 08/05/2020

(54) Title of the invention : NOVEL AMIDE COMPOUND, METHOD FOR PRODUCING THE SAME, AND MITICIDE

:C07D 213/74, CO7I|(71)Name of Applicant :

213/75, CO7D 1)INSECTICIDES (INDIA) LIMITED
(51) International classification 213/84, CO7D Address of Applicant :401 402 Lusa Towkszadpur
231/12, CO7D Commercial Complex Delhi 110033 Delhi India
231/14 (72)Name of Inventor :
(31) Priority Document No 1201611031419 1)IMAI Tetsuya
(32) Priority Date :15/09/2016 2)KUMAWAT Surendra Kumar
(33) Name of priority country :India 3)SINGH Manish Kumar
(86) International Application No :PCT/IB2017/05554| 4)CHAUHAN Pramod Kumar
Filing Date :14/09/2017 5)BHATT Ashish
(87) International Publication No :WO0/2018/051252 | 6)SURAMWAR Nikhil Vilas
(61) Patent of Addition to Application ‘NA 7)SHELKE Amol Vasant
Number :NA 8)SINGH Rajesh Kumar
Filing Date ‘ 9)KISHORE Ram
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An object of the present invention is to provide an amide compound or a salt thereof that controls a mite. The preisent inver
provides an amide compound represented by Formula (1) : or a salt thereofpnRierepresents G alkyl or C16 haloalkyl; R2
and R3 are identical or different and each represent hydrogen, halogen, cyano, ritiakt1lor the like; Q representsQor Q2:
R4 represents hydrogen, ®lalkyl, acetyl or the like; R5 and R6 ateitical or different and each represent hydrogen, haloger
C1-6 alkyl, or the like; HET represents & 6-membered heteroaryl, R7 represents6Cdlkyl, C16 haloalkyl, C38 cycloalkyl, C38
cycloalkyl C16 alkyl, substituted or unsubstituted arylbstituted or unsubstituted aryl &Glalkyl X represents oxygen or sulfur; ¢
n represents an integer of 0 to 2.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Dateof filing of Application :05/10/2018

(21) Application N0.201817037861 A

(43) Publication Date : 08/05/2020

(54) Title of the invention : ENZYME COMPOSITIONS WITH

REDUCED VIRAL AND MICROBIAL CONTAMINATION

:A61K 38/54, A61L

(51) International classification 2/08, C12N 9/94,

(71)Name of Applicant :
1)ABBOTT LABORATORIES GMBH
Address of Applicant :Freundallee 9A Hanno&®173
Germany
2)ABBOTT GMBH & CO. KG

A61P 1/18 (72)Name of Inventor :
(31) Priority Document No :62/314048 1)BABCOCK Martiﬁ
(32) Priority Date :28/03/2016 2)BURNELL 'C nthia
(33) Name of priority country ‘U.S.A. 3)KALTHOD' V)i/kram
(86) International Application No :PCT/US2017/02431 4)BREITENB;ACH I
Filing Date :27/03/2017 5)SHLIEOUT. Geor 3
(87) International I?l_Jincation No . :WO0/2017/172619 6)SCZESNY ,Frithjo%
g\(liulznlzg:ent of Addition to Application ‘NA 7)RUEFFER, Frauk_eLRegina
Filing Date :NA 8)CRANDALL, Daniel
(62) Divisional to Application Number  :NA %?Egg’s‘]?\mrk
Filing Date NA 11)HERTZLER, Shannon
12)RIORDAN, William
13)SANDERS, Houston
(57) Abstract :

The present invention pertains to an enzyme preparation obtained-freameirradiated animal tissue, such as porcine pancrea
present inention also pertains to methods for making such enzyme preparations, pharmaceutical compositions comprising
enzymes preparations, and methods for using such pharmaceutical compositions and enzyme preparations.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817046192 A
(19) INDIA
(22) Date of filing of Application :06/12/2018 (43) Publication Date : 08/05/2020

(54) Title of the invention : MULTHBUS HYBRID NETWORK TRAIN CONTROL ANDMANAGEMENT SYSTEM FOR
MEDIUM AND LOW SPEED ELECTROMAGNETIC SUSPENSION TRAIN

(51) International classification :HO4L 29/08 (71)Name of Applicant :
(31) Priority Document No :201711434321.2 1)CRRC DALIAN CO.,LTD.
(32) Priority Date :26/12/2017 Address of Applicant :No. 51, Zhongchang Street, Shahel
(33) Name of priority country :China District, Dalian, Liaoning 116022, China China
(86) International Application No :PCT/CN2018/11427|(72)Name of Inventor :
Filing Date :07/11/2018 1)ZENG, Yunfeng
(87) International Publication No 0 2)YU, Yanxia
(61) Patent of Addition to Application ‘NA 3) AO, JianEan
Number :NA A)DING, Feng
Filing Date ' 5)WANG, Songsong
(62) Divisional to Application Number :NA 6)ZHANG, Xiaoyu
Filing Date ‘NA

(57) Abstract :

The present invention discloses a mbliis hybrid network train control and management system for a medium and low speec
electromagnetic suspension train, including: a-stage niwork and three subsystems, where: a first stage of network of the tw
stage network is a redundant backbone network including dual buses, the dual buses being a Multifunction Vehicle Busai\
Ethernet Consist Network ECN, where the first stage tfak is primarily configured for vehiclevel monitoring and control, an
management of an overall vehicle control network, ECN is preferred for communication, and the Multifunction Vehicle Bus
serves as a redundant backup; another stage of nesvardtevicdevel network including an R885 bus and a CANopen bus, wh
the another stage of network is configured for deléeel data communication; the three subsystems includes a rear view cam
subsystem, a wireless uploading subsystem, and &funtion monitoring platform. Compared with prior art, the present inver
has eliminated seven MVB gateways, one power card, and one RIOM chassis, saving cost by around 146,000 RMB per tre
the reduced number of equipments, the weight ofrdir is reduced, and energy saving is achieved. REFER TO FIGURE 2
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/12/2018

(21) Application N0.201817047031 A

(43) Publication Date : 08/05/2020

(54) Title of the invention : EXPANDABLE VEHICLE

:B62D0029000000, |(71)Name of Applicant :
B62D0065180000, 1)CRRC DALIAN CO., LTD.
(51) International classification B21D0001140000, Address of Applicant :No. 51, Zhongchang Street, Shahel
B62D0027020000, |District, Dalian, Liaoning 116022, Chir@hina
B62D0065020000 |(72)Name of Inventor :
(31) Priority Document No :201810985326.2 1)Z0U, Xin
(32) Priority Date :28/08/2018 2)GUO, Tao
(33) Name of priority country :China 3)WU, Hui
(86) International Application No :PCT/CN2018/11337| 4)QU, Yutao
Filing Date :01/11/2018 5)WANG, Songsong
(87) International Publication No " NA 6)QU, Xiaomei
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides an expandable vehicle including N car body structures, where each car boalynsindgss R car
bodies, N is a positive integer greater than or equal to 2, and R is a positive integer greater than or equal tot&)lfaevimms anc
second control devices of the car bodies in each car body structure are connected via a @f&Nitsig;ontrol devices of the N ci
body structures are connected via a rAultictional vehicle bus; the vehicle has a traction auxiliary unit that supports traction
auxiliaries of P vehicle bodies, and P is a positive integer greater than NR. $eetm@ution can reduce workload during expar

and reduce cost required for the expansion.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817047036 A
(19) INDIA
(22) Date of filing ofApplication :12/12/2018 (43) Publication Date : 08/05/2020

(54) Title of the invention : 'GRIECONNECTED POWER SUPPLY CONTROL SYSTEM FOR URBAN RAIL VEHICLE AND
URBAN RAIL VEHICLE

:B60L0O003000000, |(71)Name of Applicant :
GO01R0031327000, | 1)CRRC DALIAN CO., LTD.
(51) International classification H04Q0009000000, Address ofApplicant :No. 51, Zhongchang Street, Shaheki
H02J0003440000, |District, Dalian, Liaoning 116022, China China
G06F0013420000 |(72)Name of Inventor :
(31) Priority Document No :201810955539.0 1)YIN, Zhiyong
(32) Priority Date :21/08/2018 2)NAN, Jinghong
(33) Name of priority country :China 3)LI, Yu
(86) International Application No :PCT/CN2018/1133¢| 4)LIU, Yuting
Filing Date :01/11/2018 5)ZHANG, Xiaoliang
(87) International Publication No " NA 6)CAI, Hexu
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Embodiments ofhe present invention provide a ggdnnected power supply control system for an urban rail vehicle and an ur
rail vehicle, the control system includes a first relay and an intermediate voltage bus contactor, the first relay ésld¢orthect
intermediate voltage bus contactor and a processor so as to receive a first control command sent by the processor, anding!
or closing of the intermediate voltage bus contactor according to the first control command. In-tdomgeicked power supply
control system, the opening or closing of the intermediate voltage bus contactor is controlled by the first relay azt¢beding t
received first control command, and is not controlled by high and low levels output by a network system, thus eveawplitpu
module of the network system fails, the train power supply system be remained ircargréatted power supply mode until the fir
relay receives a command for controlling opening, thereby greatly improving utilization rate of thergretted paoer supply
mode.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817047037 A
(19) INDIA

(22) Date of filing of Application :12/12/2018 (43) Publication Date : 08/05/2020
(54) Title of theinvention : TRAIN BODY AND RECONNECTED TRAIN
:G06F0009460000, |(71)Name of Applicant :
H04W0028080000, | 1)CRRC DALIAN CO., LTD.
(51) International classification G06F0009445000, Address of Applicant :No. 51, Zhongchang Street, Shahel
E21B0043118500, |District, Dalian, Liaoning 116022, China China
B61J0003060000 |(72)Name of Inventor :
(31) Priority Document No :201810972706.2 1)LI, Hui
(32) Priority Date :24/08/2018 2)HE, Ling
(33) Name of priority country :China 3)WANG, He
(86) International Application No :PCT/CN2018/1133¢| 4)CUI, Rujing
Filing Date :01/11/2018 5)TONG, Zhixin
(87) International Publication No " NA 6)LIAN, Yingjie
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a train body and a reconnected train, where a shunting table is disposed at at ledgherteagmc
body, and thehunting table includes an activation module, a control module and an uncoupling module; where the activatio
is configured to control the shunting table to be in an active state or in an inactive state, the control module igddonfigrioem
traction control or brake control when the shunting table is in the active state, and the uncoupling module is configytred ttee
train body to uncouple from other train body. In the present invention, since the shunting table has simple ftsiticetions can
be implemented by fewer devices, which in turn improves the passenger load factor of the train due to less space dheupiec
shunting table on the train.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201912044308 A

(19) INDIA
(22) Date of filing of Application :01/11/2019 (43) Publication Date : 08/05/2020
(54) Title of the invention : VALIDATION SYSTEM OF VEHICLE
:H04W000480000(|(71)Name of Applicant :
H04M0001725000( 1)Hero MotoCorp Limited
(51) International classification G07C0009000000( Address of Applicant :34 Community Center, Basant Lok,
G06F0016951000,|Vasant Vihar New Delhi Delhi India
HO03K0005153400 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)PANKAJ YADAV
(32) Priority Date ‘NA 2)Ajay
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number 201811041492
Filed on :02/11/2018
(57) Abstract :

In one aspect of the present invention a validation system (300) of a vehicle (10@) &aweiicle control unit (250) is provided. T
vehicle control unit (250) is adapted to: receive one or more inputs from a second switch (172), receive a transitidowipgtiie
one or more input, from a first switch (170), compile the one or iprgs second switch (172) received before the transition in
of the first switch (170) to form an input digit, compile the input digits after receiving predetermined number of ttiertiapsit to
form an input code, compare the input code withpiteelefined starting code stored in the vehicle control unit (250) of the vehic
(100), and enable access to operational feature of the vehicle (100).
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201914016108 A
(19) INDIA

(22) Date of filing of Application :23/04/2019 (43) Publication Date : 08/05/2020
(54) Title of the invention : PRECIOUS STONE SETTING
:A44C001702000(|(71)Name of Applicant :
A44C001700000C| 1)H.K. DESIGNS INC.
(51) International classification A44C001704000C| Address ofApplicant :535 5TH AVENUE, 18TH FLOOR
G02B000530000C|NEW YORK 10017, United States of America U.S.A.
F16J0015322800 |(72)Name of Inventor :
(31) Priority Document No :16/180,157 1)Hasmukh H. Dholakiya
(32) Priority Date :05/11/2018
(33) Name of priority country ‘U.S.A
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A bezel setting comprises: a bezel body having a circumscribing wall with a given body thicknggserasurface sized to enable
corresponding pavilion surface of a precious stone to rest thereon, and a bendable lip substantially surrounding tHeagppfer ¢
the bezel body, the lip having an interior surface shaped to be substantially matchethplainentary to an exterior surface
defining a girdle surface of the precious stone, and the lip has a thickness dimension that is substantially smatiehbadkgn sai
thickness of said bezel body. The lip is made of a material that is compressibkndablb so it can be bent over to tightly wrap
girdle and slightly cover a crown region of the precious stone.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201914017428 A
(19) INDIA

(22) Date of filing of Application :01/05/2019 (43) Publication Date : 08/05/2020
(54) Title of the invention : BIT HOLDER WITH SHORTENED NOSE PORTION
:E21C003519000|(71)Name of Applicant :
E21C003518000(| 1)THE SOLLAMI COMPANY
(51) International classification E21C003519700(] Address of Applicant :1200 WEAVER ROAD HERRIN,
B28D000118000(|ILLINOIS 62948 UNITED STATES OF AMERICA U.S.A.
E21C003519300(|(72)Name of Inventor :
(31) Priority Document No 116181591 1)Phillip Sollami
(32) Priority Date :06/11/2018
(33) Name of priority country ‘U.S.A.
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

[00121] A bit holder that inckides a front portion and a shank axially depending from the front portion. The front portion ha\
axial lergth that is less than the axial length of the shank. A combination bit holder and base block that includes the bithtiid
front portion having an axial length that is less than the axial length of the shank. The base block including a motiotiaggar
device receiving portion, the device receiving portion including a length that is the same or less than a length ofitiyepoiant.
The base block having a device receiving portion that includes a length shorter than a length of timg pontiath adapted to
provide increased access to the rear of the bit assembly allowing the base blocks to be mounted closer to each otheilfimgm
operations. Shortened bit holder shanks are reconfigured from prior art to provide increaseddosiginbetween the bit holder
shank and base block bore.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201914023021 A

(19) INDIA
(22) Date of filing of Application :11/06/2019 (43) PublicatiorDate : 08/05/2020
(54) Title of the invention : COOLING APPARATUS FOR HYDROSTATIC TRANSMISSION
:A41D001300500(|(71)Name of Applicant :
A43B0013260000( 1)LS Mtron Ltd.
(51) International classification F23R0003060000{ Address of Applicant :127, .0, DONGAN-GU
B0O8B0003080000|ANYANG -SI, GYEONGGIDO 14119 REPUBLIC OF KOREA
HO01M001062500(|Republic ofkKorea
(31) Priority Document No :10-20180135586 |(72)Name of Inventor :
(32) Priority Date :07/11/2018 1)Jong Rak CHOI
(33) Name of priority country ‘Republic of Koreg| 2)Jai Yoon SHIN
(86) International Application No ‘NA 3)Young Gil PARK
Filing Date ‘NA 4)Cheung Hyun NAM
(87) International Publication No *NA 5)Nam Hyung CHUNG
(61) Patent of Addition to Application Numt:NA 6)Shin Hwa CHOI
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a cooling apparatus for a hydrostatic transmissioimeloides a cooling body to be coupled wit
hydrostatic transmission, a sidewall member protruding from the cooling body to surround a cooling flow path which ahatg
fluid supplied from the hydrostatic transmission and then discharges thmgvlitkd into the hydrostatic transmission or a storag
tank, an installing member protruding from the cooling body at a position spaced apart from the sidewall member to ¢he disy
inside the sidewall member, a detour member connected to the instadlimger and protruding from the cooling body to extend
first axial direction to allow the working fluid, which flows along the cooling flow path, to make a detour, and a pidinadiyruding
members protruding from the cooling body to be spaced &pan each of the sidewall member, the installing member, and the
detour member in the cooling flow path. Here, the protruding members are arranged in positions spaced apart from edomo
a through groove to allow the working fluid to pass ttiegh.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201914032396 A
(19) INDIA

(22) Date of filing of Application :09/08/2019 (43) Publication Date : 08/05/2020
(54) Title of the invention REACTIVE POWER CONTROL EQUIPMENT AND REACTIVE POWER CONTROL METHOD
:H02J000338000|(71)Name of Applicant :
H02J000316000(| 1)MITSUBISHI HITACHI POWER SYSTEMS, LTD.
(51) International classification H02J000318000(|  Address of Applicant -4, Minatomirai 3chome, Nishiku,
H02J000300000(|Yokohamashi, Kanagawa 228401, Japan Japan
G06Q005006000((72)Name of Inventor :
(31) Priority Document No 2018209646 1)Yuuki AIDA
(32) Priority Date :07/11/2018 2)Yasuto TAHARA
(33) Name of priority country :Japan 3)Kenichi SUDO
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional toApplication Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention provides reactive power control equipment that controls the reactive power adjusted by a synchronous conde
coupled to an electric power grid and the reactive pottreoelectric power supplied to the electric power grid, to optimally cor
the reactive power in each load terminal point (power consumption area), considering instability of the electric powdrfirppli
renewable energy power generation equipmEme. above equipment includes an input portion that inputs information of reacti
power including reactive power adjusted by an automatic voltage regulator of automatically adjusting a voltage of &tectric p
generated by an electric power generatorsamplied to an electric power grid, reactive power adjusted by a synchronous con
coupled to the electric power grid, reactive power of electric power generated by the renewable energy power generatoh e
and reactive power set in each loathtinal point (consumer area) of consuming the electric power; a calculation unit that calc
each setting value of reactive power adjusted by the synchronous condenser and the automatic voltage regulator, oimegitn
of the reactive power put in the input portion; and an output portion that outputs the setting values of the reactive power cal
by the calculation unit respectively to the synchronous condenser and the automatic voltage regulator.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :13/08/2019

(21) Application N0.201914032645 A

(43) Publication Date : 08/05/2020

(54) Title of the invention : REAR STRUCTURE OF VEHICLE BODY

:B62D002502000(|(71)Name of Applicant :
A43B0005040000] 1)SUZUKI MOTOR CORPORATION
(51) International classification B60N000268000C|  Address of Applicant :300, Takatsukho, Minamiku,
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A43B0001000000|(72)Name of Inventor :
(31) Priority Document No 2018208273 1)Akihiko ITO
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(86) InternationaRpplication No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A rear quarter panel (20) is providedtiva bulging portion (25), and a lower side of the bulging portion (25) is bent inward anc
joined to a back panel (10). A reinforcement (35) is provided on a front side of the rear quarter panel (20) in whigimthpdstibn
(25) is located, an outerde portion of the reinforcement (35) is joined to a first joined portion (51) in which the rear quarter p
(20) and the front quarter panel (30) are joined, a second joined portion (52) in which a front quarter upper pand (&i)tand
guarter lowe panel (32) are joined is positioned between an upper end and a lower end of the reinforcement (35), and the
reinforcement (35) is joined to the rear quarter panel 20 located on an edge portion of the back door opening (1).
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